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Equally the Regional Provident
Fund Commissioners have also been
urged to see that the arrears are re-
covereq as well as possible and ex-
vpeditious action taken. I think if the
hon. Member makes inguiries in the
Calcutta office itself, he wil] mnotice
that there is a ccnsiderable improve-
ment and the accounts have %een
cleared to a large extent. Though the
outstandings in the Calcutta office
are of a high order, still there ig a con-
siderable work. that has been done
and I must thank the employees and
also the trade union leaders who have
‘helped us in this regard.

MR. DEPUTY-SPEAKER: The
question is:

“That the Bill further to amend
the Coal Mines Provident
Fund Family Pension and Bonus
‘Schemes Act, 1948, the Employees,
Provident Funds and Family Pen-
sion Fund Act, 1952, the Wealth-
iax Act, 1957 and the Income-tax
Act, 1961, be taken into considera-
tion.”

The motion was adopted.

MR. DEPUTY-SFPEAKER: Now,
*Clause-by-Clause discussion. There
are ne amendments given mpotice of.
‘The question is:

“That Clauses 2 to 41, Clause 1,
- the Enacting Formula and the Title
stang part of the Bill”

The motion was udopted.

Clauses 2 to 41, Clause 1, the Enacting
Formula and the Title were added
to the Bill.

SHRI RAGHUNATHA REDDY: I
eg to move:

“That the Bill be passed.”
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Essential Commodities 198
(Amdt.) Bill
MR. DEPUTY-SPEAKER: - The
qugstipn is:l _
“That the Bill be passed.”

The motion was adopted.

.

14.31 hrs.

ESSENTIAL COMMODITIES
(AMENDMENT) BILL—Contd,

'MR. DEPUTY-SPEAKER: Now
we take up further consideration of the
following motion moved by Shri A.C.
George on the 24th August, 1376
namely:— ' '

“That the Bill further to amend
the Essential Commodities Act, 1955,
- as passed by Rajya Sabha, be taken

into consideration.”

Mr. Bhogendra Jha was on his legs
on the last occasion. He is not pre-
sent just now.

SHRI C. K. CHANDRAPPAN (Tel-
licherry): He is just coming. You
may cal]l him again,

MR. DEPUTY-SPEAKER: There i3
some procedural difficulty if a member
does not resume his speech. If he
does not resume hig speech, it is taken
that he has concluded his speech. And
if he is given a second chance, it will
amount to a second speech on the same
Bill. Therefore, that will present some
procedural difficulties.—Now, Shri
M. C. Daga.

A qW A GO () AT
w8135, vdvwa sAifsdrg faw ara @R
T s wiw 2 fw qwm H Sigs &7
A 7T STAFAAT FT G
¥ M agrarat 9 famws ) § oW
ara FZAT Agai g--wa FA! W 39
wI5 § ¥ @3 Weq @7 Arai g v g9
FY 5g wara fawar § f& 72 wea a1
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[ ez wTT)

fagg & s 9 faafa € srdr &
3 asgi qfadT §, afEs s Y wrA
TIT AT W@ § &8 ¥NT HWI a5
ST TEY § WX 3997 AR AT USqy
F I W, TN & Fam TAT To
STo Wlo® FFw T A F'A T LHA
Y gIM--98 IT IJ@R A aTq § |
FIAT AT IW F SLTC § SHIRT &1 T o
aFd & @faw gt 4% ] fE g4 waAt
¥ 9R-BIT FATRATT, BIe-BIZ SeTaH
TN FIH AT AT TG H 93 Jh
g, TwrdY Tad sarar GTA g sy
&\ srgarg faas 7 &9 4, SfET
THT @IS OTew %8 wAas @ w0 &
IT WY & T HREAT gox T T4, WL
nA9T g AR § faw 1 F a1 ug
dmal g f5 T Frgal ¥ swar SuTer
QAT § 93 St & 1§ e ¥ g
OF G FE @ F--wF A AT
& § fagv wgf grar & a1 ga gur
wRay & fo OF e A ofs <k gR
At & fagr S w7 A4, afew §
At HEAT TGS § OF 37 #7191 % Ifer
BIE-BIE  FAHATY, BIZ-BI2 ST
a7y AR, frare A< g ¥ o, T
# 93 w16 § W F Fweardy & fawre
gt & S8 aga wurar feawa wwadAy
agdy & | & av ug v gamat g & oar
AAWIRGTA IR FIHOA g9 A &
Ga @t 15 fewpa wgf <@m, @ @i
arqur gut & for OF wraAT F qwe
BrR-B1 IR FT BT FHT T
AT o€y & "I oty § § T w47 fow
ardt & 1 zafed & av =g sTear F far
THIF a7 g1 ST JYCUTT & ST
TGRS H @ @ T SR aiy AT
fRaTAT &1 & fewe 21 st )

TA T GF0T &1 HTT 3G 1

A new section 6E is being inserted
providing for the vourt concerned
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from getting any order passed “with
regard to the possession, delivery,
disposal or distribution of such pro-
perty”. .

TOFET & [AGT HAY §F TR
aifsed w1 qras @ & & )
No civil court will be in a position
to pass any order.

g AT fha & gra § &) , TR0
dio & g9 Hywo o Ao Fo gra &
ERT & | WIS GIF AT T HUA 9T TF
& STAT F12AT § A S9FT T A FT
SE

He will not be allowed to go to the
court of law and get an injunction,
You have debarred him from going to
any court of law.

# wraar g f5 wer ¥ mea< a9 a5
@ STAT § | ZW ATAT F HRL TR
RIEH HATS &7 QT §, T a1 @
g 1T guF wsq #T faar swar § @

You will debar him form going to
any court of law.

fofas Sz @t § g7 =qaeqr &
fo wne F1E TaFe g HE 9T
¥ I T FT FTH H@T § T 568
faars geiwges g wwar &1 Iwd
fodi maddz 53z & faws 15 76-
FINA TG1 g1 GFHAT § 1 FAA AW
qrEs HIGA T9 UHSE! o T
FACFIIENE | TART JRIANT &7 HFA
%1 g9 S 48T 59 § ITH! qHAG
wIAw 74 g & | FfwT St B8R
gFARIT & IABT qga grf | I
wez HHGY w1 (AR FTAT @M |
gagy afgdl, UFISEE qIF F 0
far &1 g 0

According to the provisions under

Sec. 3 (ii) of the original Act, books
of accounts and documents seized un-~
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der the Act are to be returned to the
persons from whom they had been
seized. it is not proposed to retain
the earlier documents and to empower
the affected persons to make copies for
their owen use.

AT AGHT G4 & A W [lewgs
FET TV AOR Ty fear § fF g
afgar 5T FLAN | A GA ®r T3l
afgd AT ggrdz T3E § T IARI
AFT FT | (BT FT a6 AT IAFT HIA
qrg AT 1 ¥Tz SIFACE & OACTH!
wiEHIgE A dqr FifEd 9 f awT
A %z Z fF ag ava FIAT AR AT
FTH |

Relevant documents seized under the
Act are required to be returned to the

persons. It is now proposed to retain
the original documents.

fafga widg ¥ wa F& @0 9 ar
UF IIF q7F [T ) AL SFATF N
7 gadi Tide TS grdr Af IAFN
FEA A TIAT AT STET T THET
s @@ ¢ faar g

In page 3, cl. 4, what is this first am-
endment? You remove the words ‘if
satisfied’.

fsraa) «v 3987 g1 FL |

Instead of ‘if satisfied’, you want to
put in ‘may, if he thinks it expedient
to do so'.

T AR qT A7 GHETIT FIAT ?
TZe W@ T w@r 5w fed $397
7 qiwede F FfeekTUA g1 ooy fE
T% WEH! ZIET HT W &, JAHER
FT M & A 3% fadars  Faawt 1
St EFA A0 1 wT W4T F2a g fw AT,
sz wandifeds gaf  zad mwius
gFTT AT I AT | FAT 7T T4 &
fe RIRUFATRT TET FTH T &0 5edT
T gwdl gy st ? § wgar g v wg

BHADRA 4, 1898 (SAKA)
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AR STg FATATE Wew FT AL
T 3F qAM QAT H wIAT
Frfery | ¥fFT 78 seag adi g1 fwe
Tar FAT F4 aA E fawy AW A
qRaTl &Y 1 SATREY H €A A A
FFAT  F SART qAGT SrFaAr ar
FTEF BA |

o4 IRA[ HAT FAT ZAI P OF
FwT T g4 F1 A 2 faar g foad
X o FregwT F1 wgAr g e o9qy
ey am o fear sar &, 105 &77
F qra ¥ | SiwA w4 #0 A F A W
AT SYAGT [IAT AT AT F F07T
At gEET F1AT G GRS A iFETT
I8 FHAA X AT FIE | FAT FIITFCT
F1 TIA [T H1 F1qd qF ®C F( A¥
miamre g @r | 78 Sfaa a8 g A
Sraar Agarg & ww fee gw &
IEFr WIF JT FLAT WET & 7 3T
F(IT F HAY AE FS i &Y, HT FordeT

| FigEwT BB wiaslar ) AT

& 37 e fasas e, /R gFaIT
gFM A FT A, BT AMEH AT A9
aﬁ“taam%aé’fu F wE T 7
T® FAA F WA AT GO FH-
st #1 g7 MEFaT 2 fzar §

He cannot be prosecuted in any court
neither can we go to any court of law.

TH TETF FAT A a9 TE¥ 100 1
1T ST Q&A1 21  BIT FOAFTTHI,
B AT FY, GIHT THAVE T 1

MR. DEPUTY-SPEAKER: I would
like the pleasure of the House with re-
gard to allocation of time to speeches.
When we started on this Bill, we had
a balance of 2 hours 45 minutes. Shri
Daga has taken almost 15 minutes.
That leaves us a balance of 2 hrs. 30
minutes. I have got 14 speakers on the
list. Even if I give ten minutes to



203  Essential Commodities

[Mr, Deputy Speaker]
each, it means 2 hrs. 20 minutes, That
would leave the Minister barely ten
minutes to reply. Sp I would request
members to kindly keep that in mind.

BHR] K. C. Halder,

SHRI BHOGENDRA JHA (Jaina-
gar): I had enquired and..

MR, DEPUTY-SPEAKER: You know
the difficuity.

SHRI BHOGENDRA JHA: I know.
The earlier Bill had coHapsed ...

MR, DEPUTY-SPEAKER: No, there
fs some procedural difficulty. We
cannot change the rules like that.

SHRI BHOGENDRA JHA: You are
bere ..,

MR. DEPUTY.SPEAKER: No, no;
the rules cannot just he changed like
that.

SHR1 BHOGENDRA JHA: I have
no grievance. I can speak after him.

MR. DEPUTY.SPEAKER: This is
the least T can do. 1 had explained
to Mr. Chandrappan the position.
When a Member was on his legs and
he was called and he did not resume
his speech, it is taken that he has
concluded his speech. If the Member
comes up subsequently and seeks an
opportunity to speak on that Bill, it
will be a second speech allowed to
him on that Bill and it iz not permitted
by the rules. That is the position.

SHR! BHOGENDRA JHA: Yester.
day the Minister was there; 1 wag not
spenking: the Minister simply asked
me: you begin now; tomorrow you
can speak. That was his trouble
Yesterday, Mr. George was there.
It was because of his insistence the
Bill was taken up.

AUGUST 28, 1976

MR DEPUTYSPEAKER: 1t s
between you and Mr. George: the
Chair doeg not come in. Shri Krishna
Chandra Halder.

*SHRI KRISHNA CHANDRA HAL.-
DER (Ausgram): Mr, Deputy-Spesker,
8ir, the EKssential Commodities Act
was firgt passed in 1855. The objective
of the Bill was to have 5 State contrel
on production, procurement, distri-
bution of essential commodities among
the poorer sections of the people and
while doing so to maintain price
stability by regulating trade and
commerce of these commodities. There
are 61 items in this list which are
essential for mass consumption like
foodgrains, sugar, kerosene otl, edible
oil. textiles, etc. Unforiunately, right
from the very beginning of the
introduction of the Bill because of
Government’s lack of intention to
implement it rigorously the prices of
all these essential commodities have
been going up year after year and
even corrupt practices continued
unagbated In the year 1974 the Act
of 1955 was amended on the recom-
mendations of the Law Commission,
The Commission had suggested penal
measureg and these were incorporated
into the Bill to strengthen the hands
of the Government to check hoarding,
profileering, black marketing and
other allied malpractices. Today we
are amending the Act of 1974 to
introduce provisions which the Gov-
ernment feel will further strengthen
their hands and ensure better distri-
hution of essential commodities among
the masses. On behalf of my party,
the CPI (M). I welcome thix Bill
but while doing so0 let me gound
a word of caution to the Government
that mere legislative change will not
yield the desired result unless there
is a fundamental change in Govern.
ment's outlook and itg economic
policies.

Whenever we talk of distribution of
essenitial commodities at ressonable
price among the mllﬂll
ment feel that the job s well

E

*The original speech was delivered in Bengall
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if they éan be made effective in the
metropolises of Caloutta, Dedhi,
Bombay, Madras, Kanpur, etc. But
can we reslly ignore the miilions of
village folk and the vast multitude of
the population 80 per cent of whom
live under poverty line and whose
need for these commoditieg dessrve
to be given priority over other sections
of the society. I am afraid the
Government have not donme much in
this direction. The Government have
passed Acts one after the other but
they were not implemented to fulfil
their objectives. The country s
passing through an emergent situation.
Two emergencies are running con-
currently in the country today. The
MISA has given unlimited powerg to
the Government to deal with the
hoarders, profiteerg and black mar.
keteers rightly and squarely to main-
tain the price level and make things
available to the common people. But
what do we really ind? Have the
Government really succeeded in living
up to their professed objectives of
price control? On 25th of June, with
gremt fanfane and publicity the
Government celebrated the anniversary
of the introduction of emergency in
our countiry., While the Government
was jubilating over the gains of
emergency, the prices of essential
commodities kept soaring highh much
against the publicity of successful
implementation of the 20-point pro-
gramme. It was really an irony that
priceg of some of the essential com.

modities should rise when the Govern-
ment claimed that there was a
bumper crop and there was enough
in store to keep the price line under
check, Let ug take the case of edible
oil. It was the Government's claim
that there was a bumper crop of
ground nuts and it wag estimated to
be 16.9 lakhs tons. Only a couple of
days ago we discussed a calling
attention motion in this House during
the course of which it was pointed
out that the price of groumd nut oil
had gone up in Mabarashira and
there was a scarcity of this commodity
in the State. Why should it happen?
Take musptered oil. I} wag selling for
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Rs. 5 after emergency was introduced
but today it is selling for Rs. 7.40 per
K.G. This year we have a record
production of wheat in our country
and the estimate is in the neighbour-
hood of 114 million tons. Despite this
good crop neither the producer nor
the consumer has gained anything.
There was a time when the cultivatoes
of Punjab had to sell their wheat for
Rs. 75 per quintal and it was truly
a distresg sale as there was none to
lift their produce Much later the
FCI came into the picture and offered
the cultivators Rs. 105 for one quintal
of wheat, Today the open market
price of wheat in Delhi is between
Rs. 165 and 180 per quinta]l, Where
hag the profit gone and who has
appropriated it? The potato growers
suffered equally in the matter. When
the new crop came in the market in
U.P. the price offered to the cultivators
was between Rs. 12 and Rg, 14 per
maund. In West Bengal the cultiva-
fors got Rs. 18 per maund. But soon
the whole procured potatoes were
put into the cold storages and the
price started rising high and today In
Delhi potato is selling for Rs. 1.20 per
KG. In this way the cultivators are
still being cheated and the hoarders
and black marketeers are making
huge profits while the Government
keeps on harping about the gains of
emergency. In the similar way the
jute growers were also exploited.
They did not get the remunerative
price of their produce. Nasik is a very
important centre for onions marketing.
Today the cultivators have nearly one
lakh quintals in their stock and they
are not getting a remunerutive price
for their crop. The representatives
of the onion growers had come to
Delhi. The Deputy Leader of our
party Shrl Samar Mukerjee, had
taken them to Mr. George, the
Minister. 1 do not know what has
happened thereafter but it is a fact
that the Government was earning a
good profit through export of onion
at the rate of Ra, 300 per quintal
Simflarly there was a bumper crop of

mango but the people did nof have
enough to eat because most of # was
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[Shri Krishfia Charidra’ Halder]
exported to. forelgn countries te earn
foreign exchange. Thus .the Govern.
ment, it seems, have embarked upon
s policy which is export oriented.
This is giving, no doubt, profits to
the Government but the sharg of the
profit is not perculating to the
cultivators. Let us take pulses. In
Delhi the price has gone up between
30 per ceni to 70 per cent during the
last one week. In West Bengal, there
is a great scarecity of fish because of
lack of imports fram Bangladesh and
the prices have gone up so high that
it hag become virtually impossible for
the cammon man to afford it, Mr.
Deputy-Speaker, Sir, you also relish
fish and know what it meang to us
and you can well realise our plight
than anybody else. Therefore, Eir,
without detailing the list any further
where price rise has taken place
during the last one year it would be
sufficlent to say that the Government
have not been able to hold the prire
line and relieve the people of their
difficulties. As I have already stated
Sir, we appreciate the spirit of the
Bill and in pursuance of this 1 would
urge upon the Government to ensure
that after the present Bill is passed
they should be able to show real
achievements in regard to procure-
ment and distribution of the essential
cammodities to the people at a reason.
able price instead of saying that they
have succeeded in holding the price
line in general

I would not like to say in Aetail
about the various provisions of the
Bill. The time ig short and the hell
has been rung. I would only deal
with thaf clause of the Bill wherein
power Is sought tn he given to the
Asgigtant Collector and even the
8.D.0. for conducting searches In
place of the Collector who alone was
empowered to do it earlfer. Another
provision has also been made in this
Bill whereby the action of officers
conducting raideg cannot be question-
ed ih the courts of law. I must say that-

this provision of ihe -Bilk ig not free -

from being 'misused by an urpcrupul. -
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ou§ officer, witt may hardsy the small-
cultiwators - for his persomal( gaing «
because he knows that he iz Immune -
from legal sction. [t is very mecessary
therefore that the Government should
keep a watchful eye on such elemenis
and see that thiz provision of the Bill
is not misused.

In the end I must say that while
the Governmeni speaks of penal
measures, mixed economy and socialis.
tic ideclogies, they by their own
actions are supporting a capitalistic
economy in our country. In the
Socialist States of USSR, Rumania,
Bulgaria and even in China there has
been no price rise for the last two
decades, Today the Government is
thinking of bringing about a thorough
change in our Constitution. The
preamble of the Constitution is sought
to be changed to include the words
‘Socialism"” and “Secularism” hut
I can tell the House very honestly
that these verbal changes can newver
introduce soclalism in our country
unless there is a sea change in the
Government’s policy in regard to the
economic matters The members of
the Congresg party can flaiter Mrs
Gandhi 1n hyperbolic terms, they can
praise the 20-point programme to
please her but these cannot bring
down the prices unless the economic,
and the political philosophy changes
and the State structurc is changed all
together ‘While supporting the spirit
of the Bill I must conclude by
cautioning the Government that if
they really want to achieve success,
they have to change their outlook and
philozophy.

SHRI Y, 8 MAHAJAN (Buldana):
Mr. Deputy-Speaker, Sir, I rise to
support the Espential Commodities
(Amendment) Bill. Certain amend.
ments to the original Act became
necessary because of the experience
gained during the last one and a half
years. The original Act provided for
the regulation production, supply
and distribution of essantia] commodi-
ties. The Amendment Bill . preposes
that- the pawgrs. of the Collegtor may .
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e exerdised by an Additional Collector

juthprised by the Collector. Further,
it protects the officers exercising the
powers under the Act from malicious
and vexatious proceedings, These
provisions have become necessary to
intensify the drive against hoarders,
blackmarketeers and profiteers.

The experience of the price rise
during April, May and June this year
has given us a big jolt and it has
shown that the hoarders and profiteers
will take advantage of any unfavour-
able situation. The monsoon was late
thig year. So, in spite of the bumper
crop of foodgraing and the groundnuts,
‘the prices were pushed up to an
appreciable extent Timely action by
the Government succeeded in bringing
about again the downward trend of
the price level.

15 hrs,

I am glad that the Government has
come forward to make the provisions
more stringent than before

Section 3 is sought to be amended
to provide that a levy order issued in
relation to foodgrains, edible 0nil-

iseedg and oil may fix. on a graded
basis, the quantity to be sold by the
producers, having regard to the area
held by, or under the cultivation of,
the producers. This change was
necegsitated by ihe striking down of
levy orders by the Orissa High Court

Finally, the Bill provides for the
procedure and criteria for fixing the
price in the case of levy or foodgrains,
edible ollseeds and oil.

The Bill is a major amendment of
the priginal Act, and seeks to put on
a strong and sound basis the
administrative structure necessary for
it4 smooth functioning, by increasing
the powers of the Collector and other
oficers as regsrds levy uind price
fixebion’ and 'by’ protecting them from
malitibus and vexafious proceedings
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We have been trying to build up a
public distribution system over a large
number of years. Recently the
problem acquired great urgency as a
result of the inflatlonary spiral during
1972—74. Not only did we suffer from
acute internal shortage of essential
commodities, but also from raging
inflation outside in most of the
countries of the world. Only as »
result of very severe and even
draconian measures could we succeed
in containing inflation and bringing
down the price level. This was a
heroic task. It was as difficult as
lifting oneself by one’s own boot
straps. Simultaneously with credit
control and distribution of foodgrains,
efforts were made to raise production,
and the result was that we had a
bumper crop last year and prices In
the market remained at a reasonable
level, But during the last one week
prices have begun to rise again.

The object of our economic policy,
namely growth with social justice
cannot be achieved unless we have a
proper public distribution system on
a Ppermanent basis and Government
takes responsibilily for making avail-
able essential commodities ard articles
of mass consumption at reasonable
prices. The well-being of the common
man cannot be left to the free opera-
tion of the forces of supply and
demand. Government must develop
proper techniques and instruments
for making the policy efective.
During the last 15 or 20 years we
have often improvised a public distri-
butfon system and then dismantled it
when the crops were good. Thig has
happened three limes, I hope this
will not happen again. The public
distribution system cannot be, as the
hon. Minister once said, a fire-fighting
operation. It has to be on a perma-
nent basis. It must also cover the
whole gamut of operations, uviz
procurement, transport, storage and
distribution, Hilly and backward
areas are at a dissdvantage ak they
aré relatively maccessible and trans.
port expensés are heavy. 8o, Govern-
ment has 16 ses lHat THé brices of
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Since co-operative institutions belong
to the people and are democratic,
they should be the masain agency for
the public distribution systern It is
true that there are some at ithe taluk
and district levels which are very
badly managed The management is
often corrupt and fraudulent Severe
action should be taken against them,
but in general the co-operative system
should be used We should have no
objection to using the panchayat
authorities, local government institu-
tions and even private agencies where
necessary and convenjent

To stabilise the prices of essential
commodities Government has to see
that the prices of their inputs are
stabihised Since most of the essential
commodities are agricultural products,
we have to see that the prices of
fertilisers and pesticides are stabilised
But in the last 1} years while the
prices of agricultural commodities
have come down by 40 per cent the
priceg of fertflisers pesticides and
other inputs required by t{he farmer
have not gone down to the same
extent The same applies to manu
factured commodities Some manu-
factured commodities are i1n demand
and they are produced for mass con
sumption The prices of inputs
required for the manufacture of such
commodities should also be stabilhised
If we control the priceg of all com-
modities then we have to have an
ordered economic system under which
you will have an integrated and
regulated price structure which can be
the only basis of stability.

The public distribution system Is,
after all a system of conduit pipes.
No distribution system can bv itself
increase the supply except fo the
extent that it removes black-marketing
and profiteering Only to that
extent, the public distribution gystem

AUGUBT 28, 1976
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our economic poliey emphusizes pro-
duction and makes gure that
production increases continuously at a
reasonable level, the public distribution
system cannot be successful

Lastly, I would like to say a word
about the remark made by Mr. M C
Daga, that in our recent leguslation,
we try to avoid the jurisdiction of
the courts Once you go to a court,
you have to go the district court, the
High Court and the Supreme Court.
It becomes unmanageable It takes
Yearsg to decide a small thing There-
fore, our policy has been, in the case
of economic offences to remove the
power of judicial gquthorities It is
with this object that we have vested
powers in the CoMector and his
officers 1 hope this will be under.
stood and appreciated by the hon
Member of the House

SHRI DINESH CHANDRA GOS-
WAM] (Gauhati) Mr Deputy-Spea-
ker Sir I take my stand here to sup-
port thus Bill which seems to have
recaived almost the unamimous sup-
port of the House except some com
ments from my hon friend Shn M C
Daga

The amendment of the Essential
Commodities Act as I see 1t, which
has been brought forward has been
necessitated because of certain dec-
sions of the court and also because of
the experiences of the last few years
It appears undoubtedly that we have
been called upon to make amendments
to almost all our legislations 1n re-
cent times in large numbers But pro-
bably that cannot be avoided because
we are passing through a very difi-
cult time and also at a time when
far reaching changes are taking place
all over the country

We cannot but appreciate the fact
that in this country the food bill
constitutes the major share of the
budget of an individual The rise 1n
prices not only hits hard an individual
but it affects the social economic and



213 Basential Commodities BHADRA 4, 1398 (SAKA)

cause if we can keep the prices of
essential commodities at control, we
can not only give reliet to the com.
mon jndividual but we also bring
order in the political, economic and
social fleld. It is in this sense that
any stringent measure like this will
have to be appreciated even though it
may cause hardship to some indivi-
duals. It is a question of the choice
between the hardship to some indivi-
duals, even in some stray cases injus-
tice to some, and the relief to a vast
majority of people, In such a case,
obviously, the choice will be in favour
of the rehef to a vast majority of
people. Even though the measure may
have at some time or other caused
some hardship to some individuals,
we cannot but help in supporting this
measure,

The amendment to Section 3 has
become necessary, 1 feel, because of
the decision of the Orissa High Court,
if I am correct, where the levy of
foodgrains was successfully assailed by
parties on the ground that Section 3
deals only with stock in hand and not
in the flelds. The original Act, in Sec-
tion 3, says that the Government will
have the authority to hold stocks.
That was interpreted to mean that you
cannot procure essential commodities
or foodgrains which are in the flelds
because those are not in the stock.
Obviously, to get rid of these difficul-
ties. this amendment has been brought
forward. The procurement of food-
grains must be an essential thing of
the whole system if we want to con-
trol prices. In the circumstances, the
Government has been called upon to
bring this amendment,

In fact, this amendment, to a cer-
tain extent, takes away the strength
of Mr. Daga's argument of barring the
jurisdiction of the court. We feel
that, in such matters, the court need
not have taken such a technical view
of the matter divorced from the real-
ity. Such technicalities, I feel, put the
Government and the entire country in
great dificulties. It will be better if,
in these matters, we can take a liberal
inferpretation. But unfortunately in
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some courts, we bave not seen that,
and that has necessitated the change
in section 3. 1 welcome the change.

So far as the other amendment to
section 3 is eoncerned, a provision has
been made that, if a party from whom
books of account are seized so desires,
he can make copies of the same. Mr.
Daga has raised an objection to it, and
1 feel that Government should have
another look at it. Now the position
is that, if books of account are seized'
from me, I can make copies of them,
but the point is that the books of ac-
count may be seizeq from me only for
a particular purpose—only two or
three pages may be necessary, Why
can we not make it otherwise? If the
books of account are seized, the officer
concerned can make copies and those
copies may be made admissible in
evidence. Please see the difficulties of
the party, A voluminous book of ac-
counts will be seized from him, and
the case involved may relate to only
one to three or four pages. The entire
books of account will be taken away
by the officer concerned and the party
has to make copies from 1 to 50 or so.
The entire procedure can be simplified
if a prewision is made otherwise. In
such a case, the relevant extracts may
be made by the officer concerned and
those may be certified and used in the
evidence. In that case, the necessity of
the party having to make copies of
all the hundred pages or so will be
done away with. That, I think, will
also take care of the mischief which
Government is trying to protect that
is, that subsequently when the books
of accounts are produced in courts,
there is scope for interpolation and
changes may take place in the books
of account , ..

AN HON. MEMBER: There is no
provision to take certified copies.

SHRI DINESH CHANDRA GOS-
WAMI: I feel au amendment of a
different nature can remove the hard.
ship or do away with lot of injustice.
Otberwise, 1 support it. Today the
position is thet there is lot of scope for
interpolation. That can be dobe away
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with by a different amendment, not
by the amendment which has been pro-
posed now

als

There has been an effort to ration-
alise the prices 1 do not know why s0
many types of prices have been fixed
1 fell that we can further rationalise
because as I see, the different kinds
of prices will give scope to lawyers
Why not sumplify the whole procedure?

Now, the jurisdiction of the court
has been barred in cases where the
goods will be seized or confiscated Un
der the provisions of the Essential
Commodities Act 1f goods are confis-
cated, a person hag the right of appeal
1o a judicial authority appointed Ly
the State Government One unfortunate
omussion in the Bill 15 that we have
not at all prescribed the terms or
conditiong of the judicial guthority It
is leit to the vagaries of the State Go-
vernment as to whom they can appomnt
as tbe judical authonty Now we hav~
taken away the powers of the court
We support 1t But at the same time
we should take care to see that per-
sons of real integrity and independence
are placed 1n the judicial authorty
‘Therefore, there should be some gude-
lines in the statute itself to see that
only this type of persons will be in
the judicial authority

Another thing which we have to
notice 18 t\us Today if a collector sei-
zes and confilscates a person can Ap-
peal under the prowisions of section 6
to the judicial authority and the de
cision of the judicial authority under
the smending Bill cannot be asssilec
in & court of law But if no order of
confiscation 1s passed but only an or
<der of seizure 18 passed, then the per
son has no right of appeal to the judi-
cial authority Section § of the Act
says

“Whenever any essential commo-
dity is glzed in pursuance of an or-
der made under Section 3 in relation

o, the Collector or as the case
thby ‘e, the Judicial authority ap-
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pointed under section 6C shall have,
and, notwithstanding anything to the

contrary contamed in any cther law
for the time being in force, any
other court, tibunal or anthorutv
shall not have, jurisdiction . ”

I can understand that when you have
given a nght of appesl fo a judieial
authority, you take away the power of
the court 1n order to avoid multiph-
aity of forums provided you constitute
the judicial authority with persong of
integrity But what about those cases
where only orders of seizures w Il be
pagsed and there will be no orders of
confiscation” There I have no right
of appeal to the judicial authority
There I am entirely at the mercy of
the Collector The Collector's orders
are meant as final under ths ameni
ing Bill If the order of seizure 15 made
appealable to the judicial authority I
could have argued reasonably, ‘Look
here There 15 a forum in  whick you
can go and challenge the grder of the
Collector end there is no reason why
that forum will not act judicially But,
here, 1n case of seizures the Collector
hag been made the final arbiter of the
whole thing and I do not welcome
such a provision where such vast no-
wers are given to the Collector There
fore 1 feel and I do not mind your
taking away the powers of the court
but when you take away the powers
of the court there should be an alfer-
native forum where an aggrieved per
son may go It 15 alwavs Jangerous
to place all the eggs 1n one basket It
15 always dangerous to vest every
power with one admimstrative gutho.
nty Afterall human beings as we are
we may make bona fide mistakes and
we may make mistakes otherwise also
angd 1t is in the filness of thines that
one should be given a right of appeal
You may not lke to give it to the
court. Even though you have given in
case of confiscation the power to the
judiciad authority In the case of
seizures also such powers should be
given Otherwise I feel, knowing the
situation in this gpuntry as it is giv.
ing too much power jo the Collector,
when you have brought in the definl-
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fion of ‘Collector’, the Additional
Collector and guch other officer, not
below the rank of Sub-Rivisional
Officers, will only create a scope for
corruption and, therefore 1 feel that
you should take care in that direction
also. ...

SHRI P. G. MAVALANKAR (Ah-
medabad): Then, which jg the other
authority?

SHRI DINESH CHANDRA GOS-
WAMI: The provision as it is uptill
now is that in the case of a confisca-
tion of goods by Collector, one can
appeal to  the judicial authority
which is appointed by the State Go-
vernment. Now' we have said that an
order made by the Collector or the
judicial authority is not appealable.
Uptill now the courts have the power.
Speaking for myself even if yoqu take
away the powers of the court, I do
not mind provided two safeguards
are there: (1) You must define as to
what are the terms and conditions
of the judicial authority so thai per-
sons of integrity may come and one
may have confidence. There ig no
guideline and the States may make
Mr. ‘A’ or Mr. ‘B’ or Mr. ‘C
as the judicial authority. (2) The
second basic  objection is that I
can appeal to the judicial autho-
rity only in case of confisca-
tion and not in case of seizure. In
case of seizure the Collector's order,
by this amendment, has been made
absolutely final. I hawe a feeling that
this is not a welcome provision. It is
not in the spirit in which we have
approached the subject, Even in ceon-
stitutional amendments, whnenever
any power has been taken away fiom
the courts, it has been given to a tri-
bunal so that a man may reasonably
feel that even though he may not ke
allowed to go to a court, here is a
forum where he can go and lay his
grievances.

Therefore, I feel that this amend-
ment is not complete and an amend-
ment of a different mnature should
also come where you should fix the
terms and conditions and criteria for
the judicial authority as well as some
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appellate body, if not the court, for
appealing against the order of the
Collector.

Broadly speaking, therefore, with
these observations on this particular
provisions of Section 6, I give broad
support to the other provisions and
on the whole I welcome ‘*he Bill. T
hope the Minister will look to the
objections I have raised and will try-
to convince me. It maybe that I am-

mistaken.

sifha A feg  (Haa) o
Imen waRw war fv ozwm faw
¥ Ewis faaeor ¥ Fmrar mar g,
IHET  §EEg WAES FEgEl &
wreFed, &ars, fefgsgas oy grfar
qifedt & & | = 9% IR FEF W
srsfam aifaet §, a8 s<owTE T8
T GIFTT HY TqFT aCH A7 a7
=ifgd | srAeEE TEGHT F1 A FSTES
g : sfasw wod M efar
weE | B s qarat & Fwar v
FTET FT AT 8 | 9T T SeqTIT FL
ardt feemi =t Gaaifer srefon 74
faafi 1 T Ffr-a oard fefegaa
TgF #  wARE FW F, A I
Wt 1 arafas 7 aga a8 o T gar
¥ 1 3Rfad Had FE ITT-IIT WIS F)
Fafwehz FIA, IT IH THF EA
FATIE T, § §ATE A1 TOAT S5
@ oarell w81 & 1 g¥ woAr grefar
aiferdy # a6 W AT AT Tifgdy v
zofay faaa W gaaf & 9887 -
dafma oix fefaw 137 & maa
AT ST FF & SEH! gF AQ ;I
FI[ G281 | HTw (afeadq &7 9rfme
agT awar g, R wgt gefaw w¥dr
g Fgt Wi AT ArZqE @A FIEGT
agl W | g9 LRI 105 9% ¥
g 5 § AT FSTHIFT 136—137 To
q 3 X gFAr 9T AT ag d9 ¥
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[+ fax ma fag)
gHAY g & ear gy | gEfEr
geF ¥ § fagzs wem f5 gfan
qrfad &7 qTF GLHIT 417 < S 39
FAT FT J2F W 8 1
g 8 ¥ F9S FT AT 2|
T(ATTF FgAT § qrqN Igq A @
2 &fFT 37 90T Y i a7 & i
2 foms 9 wgqr Tife? | 74 =geg
4 35 faT 6061 gl ¥ 77 firary
g | T FGF FT 57T & A(7K, 7F ITAT
& wraws & fagar w9 ) waw
F R # gw wrer griasg-@ g )
T FIE A7 AR TG T8 HAMST F1 v
-FHIX A(AT Y AT FAIT FT Z T FIA a7
21 3 wifawes & w98 ¥ ar% 39
AT FI A3 & AL &1 R @t
aF FIE B KT L, FOET W UF
AraE 9% &, IFY FB FIOLT WA
feat & fax v § gafag 5 gv saar
FIS( AT FEATFILTATATITZRE )
wfrT sad fead: frarae &, #m faaar
I [T FRT § IAF IIA a4 T
2 &, faaar ga =7 71gd & 3797 g7
g qé0 3T &, AT HIGFC ST
FIST FAAT MIAT AET &1 arar § HEw
g7 foq a1t & faers o1 3% 9702
&1 FqeT AET TaT FA &, 3.1
Farferd; &1 FqT GaT FTTF &, HE FII-
FEr gt G | TTH F UF W 0T
# adl =@ g 1 ar @ wad; vl w1
gL AT g2y wifay aifs S feferas
agx # fesrae & saFr d TF

fows faqi & s odfmae a3
IqH & gdr & AAT FowAEr A4
Fefezmm w3 o § O9AE AW

Ff & AR 7 aFga g Amifaieas

FOF & a5t &1 F93 F H7T 99T
AT BAA FT FEGE FAT | I 3TAr
- fagr f o1 areatas FrAd g 989
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qATAT AR IART I IR B A
IaF AT DS FEEAT ¥ Iq AT
| qEe 79 F¥ fzar 1 ag fear fan
fEdraragef 4t s ¥ 9% IR E
afeT qg off oo Ama § 20 T
gfgs & | a1 T ST & FTT 9 TR
Afsr 1 A v Al fasga gq-
ghfded g1 IO 99 aF gUR @l
AAT TF qF T TF & rfgeew ¥
afas 35 o T T8 2 )

77 faar % graey ¥ & fAdaT wwar
=g fF gad gy e F g
TEAAT FAFEL AL THo Fo AT FI
faa & | 77 wravaE 9r FifE Foas
TF Taw 2 fad #7 T g g
gaF1 wafere qifeed gdo dro Ao
AT FTEIA1E qg W O FH AEF a0
g g Wt "z dad F1 qfHa< g g
TR T faeaar ofea g1ar € | 3941
ot ag AGF grar =rfed | qT Az Am
FTUF FAFT griasa & | T zas
qrq w9 gL [ qrfgaea @y <@ §
I F% | grifoeg & | T8 Ao A1few F
oz var & | Ot ofr 7 77 wrfeRese
a1 €5t FIA & fqa qO9 UF  qifew
g &1 wifgsw Tar ) Afew W@
gifrae 2ar ¢ foa & o=z &9 9@
o Fo & gegaa v g, faasl
gefafraifes  wamdifEs g sab
gTe & F1E T g1 TE AT IqHT 03
g foe) oft srrady #7 1987 Ffewese
g s a1 Iq wIfpaT FT A9 FFAwE
gz &1 AT &, va wfwa & fgas
FT5 GFwA Agl gr afar AR A uF
argron fFarg § S wa9z g, faad st
THA FAT FT A gl 29T, I 91
# i AT g g ar o gas 99
AT 92T 8, IAFT FI4 gEAFF H AT
FF AR FE@ FL gFA g | IA6L
qg ot wiaF W 3 @ § f5 g A
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FAA @y Afew ¥ g T F
@t va¥ fay g wfeae ¥ fa«rs
&5 Fragy At g asdr g, 98 %
7 g1 = wT IfEy, WAET qErs
wgmar & § adf Faar fF Fawec ar
Tqo Fto Hlo T IZATT & AfFT FraFk
FATS SEFZT AT qAE AIGIT AT
§ gaFT HEeT gw oy § 1 faadr
argAr |erd F AFFH § AT § I
AT Fal A & | AT I§  ATHAL A1F
faqdy ot gaardr 3, ¢ qAGEN
Ty H AT A 3aF faars F1E gz T4y
g1 ghar, ®1% FEAEr A g oasdy,
AT qrEaT wrgd 399 & faar o @3
sifast FgT & AT g | IAFT frags
g mrst gy ofr aeErdr g s
vAtiLfe @rgs @ § ST @M AT
#Fe g7 fre a7 & oAk 7 afeas
¥ faqar  =whas O5ar gy § Iqar
5% & | zafad sast ar Jmst ;]
3217 FeAr 9ifgy ar JfwT 98 F7 &
I ArOA IAFT AR gz & fw I
&1 A1 F5F F T AT IS |

T FIZ F AMA TIA AT F
yizfesama & =g frar & 1 & frizq
g fw fady 7 fFet &7 § a1 Qvse
9T & ITHT AGAGT F WA F qofFIT
FARN FET TIAT FIF TEAT ASAR
frer ot @t o & el 7 @l o
¥eT FL AL, IAFT A1 5157 F foar O
ITE FF F F7 AT H A F1 AH-
FRat grar arfgg s 3q o fag arfaga
gad giAar Arfgd 1 9T wgo Fo ;Ao
A gy Tisfegfea wifwad & safr
FE AR AT SO A § TIJAT T84T
g, SR FL AGT FW FA 75T & ar
3a s fay sasr 9 T2 F¢ § AfFT
AT # s A gGrfawa ey«
Qfrez ardf & fag 7 w@ @1 @8 %%
a3 WAF g ArAr qEF ¥ 1 IWAL

g W9 IW AFT FL AT 47 H AlwaA
garad ¥ s w1 fRdr w1 O wfawe d
IAFT NEATTT HTHT £ G5 T@ar =rfgq
et AT qragw gy RaTd ag arE
LE

zdr gTg § 374 §5 Arfagem o
7Y G § 9z weH N g ¥ fF R
ifga Frst ¥ aErg ¥ 1 F HwOA
9% qFIrAl ¥ ggafy sasa FLAE
FOTH AT AFTL F T BT T ITH
5T a4 F grefar I asf 1 A
FTE FAF 053 T4 IT6 AE foq 47
FE H Fa grar & 9 fa7 % ITH 430
H fagerem g1 wrar & fog s Feor aga
¥ urza g oy & | gAfAy weral
FY GlEH13T Frfrg a7 I AGE I 797
oy 7@ afwT gak fag #5 §6TE gy
wifgy arfw ga% &8 dfAgFmT 7 &
FF | TOA FT QAT @18 A8 FAFH
& ufpa w15 grfaT gr ar Iasr =0T
3T HT qFT § |

gar gifsga s Farfed &
ey ¥ 31 gAY IETC AT FATCEES
gr awdr & faasr frdt 76570 & ama
o FTArT F&r 730 grar =rfga 919 5
959 RTQ 47 | TZ AAFA A(F27T §
forad aga 1 faepT gT & wA0

foes faal & 3o & a1 Fraqd  a€@l
2, 37 9T fAdqw FE FT AT WAHR!
qeftad g sa waiAd wr fAa73w ArF
7gl g1 a1 %gr & forar a9g ¥ Fad
FEr & | T® 9EIT F 1 FOOFT q219
g safr FmF @ frd € afer gav
qardt FT HAT 01 TT IFC
FAT A BT AT Z7E § IAF IT IA &K
fRamt &1 47T g1 3@ & | et w1
zaq g Eama faaar =Jrfgs

gad #Aqd o F SifagT zar g f5
foq qraa & Fifedr 7 ST g5 aadr
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(= fmasra fag)

SITaAY, ag 91E 4 g AT HeE & AR
AT WHE §eg 9T FAMGEFE FTIFT §
a1 IFHN AR { ATHE qq 9T BIE
wFT § | AT qrHe Fo & ot | &
R g zas fau #r dfalfes
sifasa grr =gy F;ifs w1 uF oz
F AT AT G AFAT g—-TF
F fawmm # qi= |1 g aadr § @ ga%
* faamr H 15t grapdr g1 #
gamar g fv saw fai afmm e
FTAEAT HT A7 A1(Y, % a8 samar
FIET AEI g1 AFAT§ FI(F ATHE deq
T g1 TG aFdT 2 |

3T Rl & qrq # 39 faq & ST
w=6 qifastq § ITHT @WAT FLAT
"I g ot & g7 fadaq sar swgar
g % 1 srawt srsfan ofadr &, am
T T F=9 AT IFD /1T H A7 § 57
qZT B § IAFT T AT AT AT FL

SHRI B. R, SHUKLA (Baharaich):
Mr. Deputy-Speaker, Sir, I extend my
full support to every amending pro-
vision of this Bill, Mr. Daga has criti-
cised the very fundamental policy he-
hind this Bill. There he is miserably
mistaken because he appears still to
be wedded to the doctrine of laissez
faire a policy which has been long
abandoned not only in the socialistic
countries but even in liberal demo-
cracies, where the welfare State has
been adopted as their policy.

The object of the amending Bill is
very limited. Therefore, I shall not
try to take much time about the suc-
cess or validity or relevance of the
amending Bill. The first point is
about the definition of collector which
is sought to be amended. That is
going to be changed. Collector being
the only officer of its kind in a district
hag not got sufficient time to devote for
the implementation of the provisions
of the Estential Commodities Act.
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Therefore, the definition of ‘Collector®
is being amplified so as to include the
Additional Collector as well as any
other officer not below the rauk of the
S. D. O. which means Taluka Magis-
trate or Hakim Pargana in UP
Therefore, this amending provisign is
very very necessary and will go a long
way to relieve the burden on the Col-
lector,

15-30 hrs.

[SHRI C. M. STEPHEN in the Chair].

‘The second amendment is to the
effect that a person engaged in tte pro.
duction of an essential articla can be
required to sell the whole or a speci-
fled quantity of the commodity to the
State Government or the Ceniral Go.
vernment or to an agent of either of
these two Governments or to a cor-
poration owned or controlled by either
the Central or State Government. It
has also been provided that the levy
can be fixed gccording to the basis of
the area held by the producer. The
necessity for amending the Act in this
way arose on account of a certain pro-
nouncement of the High Court of Oris-
sa. The cultivators were required un-
der the Essential Commodities Act to
pay levy according to the area held
by them. It was said that since they
were not holding the actual quarlity
of grain in stock, therefore, it was nof
within the scope of the provision of
the Act that they should be directed
to pay the levy according to the area
held by them under cultivation. In
order to obviate this legal gifficulty
arising out of the judgment of the
Orissa High Court, this amending pro-
vision is sought to be incorporated in
this Bill. This is a very salufary
provision, otherwise, procurement of
levy grain would be very much jec-
pardised because of this legal diffi-
culty.

Many hon. members have said that
the court's power is taken away in
matters of confiscation. They are
mistaken. Under sec. 6A of the ex-
ijsting Act, the Collector is empowered
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40 confiscate in whole or pait thereof
i he is satisfied that there has been a
contravention of any provision of the
Essential Commodities Act. Now if
any person {5 aggrieved by the order
of the Collector confiscating the
emsential commodity, he has under
that very section a right to go in
appeal to a judicial authority pres-
cribeq by the State Government.
Therefore, the amending sec. 6E only
provides that notwithstanding any-
thing to the contrary in any jaw, no
court other than the Collactor acting
under 6A or the judicial authority
which is the appellate authority
under sec, 6C. would have any
jurisdiction in respect of the possession,

» delivery, disposal or distribution of
the essential commodity.

The Essential Commodities Act is
a special Act. 1t has been enacted for
the benefit of millions of consumers
in this country. Therefore, if the
civil and other courts are allowed to
interfere with the order of the
Collector, except as limited by the
provision of appeal, the whole machi-
nery would be jeopardised. Suppose
thousands of wagons of essential com-
modity have been confiscated by the
Collector and they need immediately

. to be distributeq through fair p-ice
shops. Now the person aggrieved
goes to the civil court and obtains an
injunction or stay order of the civil
court. It meang that needy persons
will have no commodity for use.
Purposefully the jurisdiction of the
court had been taken away. Other-
wise the administration of this law
will be paralysedq and rendered in-
effective.

Objection has also been raised that
those persons who are engaged in the
implementation of thig Act are not
going to be prosecuted. Already under
section 15 of the Act there is provision
that no swit or prosecution shall lic
against any person purporting to act
under the provisions of the Act pro-
vided his act has been” done in good
fajth. 15(A) which iz sought to be
added says that such a person, it he
hag committed an offence whil: pur-
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porting to act in the discharge cf
his duties shall not be prosecuted
except with the sanction of the Stute
government if he is an employee of
the State government or with the
sanction of the Central government if
he is an employee of the Central
government. The reason is obvious,
An officer wants procurement of
grain which has been levied against a
cultivator or against a hoarder. Some-~
thing happens in the implementation;
and next day he is being hauled up
before a court; a criminal complaint
is filed against him. So this protec-
tion is very salutary and it is also
incorporated in the Criminal Procedure
Code with reference to certain speci-
fied officers. That benefit is now being
extended to other officers.

Now, with regard to account books,
they are generally voluminous and
they arc necessary for the day-to-day
work of the shop-keeper. If the
whole volume is taken by tha inves-
tigating authorily, businessmen will
suffer a lot. Therefore, the old pio-
vision ghould be retained; a certified
copv from the account book should ke
taken by the officer who is seizing the
account books and the original shou d
be returneq to the businessman.

With this suggestion I extend my
wholehearted support to the Bill. The
Act has been implemented so effecti-
vely that we are in a position te
rontrol inflation, hoarding and black-
markeling #ud we a‘e proud of .t
We find that hoarding, blackmarketing
and the rise in prices are world
pheno'enon and India is no exception.

MR. CHAIRMAN: Before I call
upon the next speaker, I want to
draw the attention of the hon. Mcm-
bers to the time schedule; it has to
be strictly adhereq to, because there
is a heavy load of legislative business
to b~ transacted. The hon. Minister
will be called at 445 I have got
with me a list of eight more speakers
So the time has got to be adjusted and
1t means there cannot be any leniency
about the timelimit; eight minutes
per speaker is all that can be given,
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o sy faw (wadl) o
AR TIT TAAA I AINT @A
2 5 gurd ¥R 9w F99T AW
FIAATT *F Sraqx ¥ GO9S qravmE
Feqd § SRt 9wy fad wdar
F@ ¥ faf gaw, s@ F @7
Favag AR wfeag ot 3@ falme
oy Faifedts uasaes  fag &
FTTH g3T F ArAA AE & AR IA
q< ZH IH qAT TH1 ST IRQE | AN
¥ s X qw fagww o
1955 & arf@@ fwgr mar gr
g # wr afext v Frowww
qft & TAFT AT a8 T HE
Sr @ &1 & z@ owwa fagas
F a0 ¥ fad At wgra # =g
a2\ | W 8 F WAg
IR @1 gAMT A5 g ag
¥ wW ¥ AT ARAT § )
amr %23 & fF Famec 1 fr @4
g # fad s &1 9 s
(2) & & zaqrg f+ fraawq
g ®1 SageART fFar I @
& 1 AUFR WA FAFL FI
¥ g8 HUFE FF TSI FAFe
o uHodremle & fwmw W@ &)
zaq oo § o e SELagIaa
F gy ¥ 3| T AAET AIT AZEAT
&1 3 NEHEE AET A Erd e
F Tz 2 fRar HR AHAT ATHT @Y
faggagdt FFm 7 wF@Ez 9
zafay a8 2 fF 3T ¢ TF a7 71T
%8 w308 ¥ FA &Y gy faaw
Fad o7 g1 & v it Mifaae sagdan
& SAET AYFT @ T AR R
IART AFA FI GEAT F | AIT HT
ffeaa w¢ faur mar §, w1 FAfeedds
TR FT A faaor Tt F A@T 9%
fagfea #X faar smaanr W a9t F¢¢
qrer TAST A FL G FAFT AT @1
T 1 AR 38T favg & F fay
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Fadex a1 Ffefma qaifedr a4
wradrT F4T )

Fr (8) §ag oft wgr war d fr
e freft spaardt & qFR F forg
F faer® #1¢ ara qw F AT A
AT AETE AT FRT TR H
gaafa & FT &% § AR 57 fAawi
FITE F MATZ AT AITATHI TEE |
gafqy 9& off F gaT 755 § W%
saeT ¥ & Iy § gAEr Awdd
FETE |

FfFT yww s E fF oA @
FoeAt ¥ FrT qrd qEer ga g ag !
w7 & 5T JA4AT AY @ X ArAE A
qaar & BF odr @ aga Famea i)
F¥ ST AT FH A7 STAMET AT
qef & ITF Y T TF W N
AT g 99 § 1 w4 3@y 9w
TAdY FX& T qar g omr  fr
FE FAT TAT AL TEAT § IqA
TAT T Y AY AF  AME (249, FEA
AT NGETE armT qAT | 3T A9
AITA=Et F1 HF F1q R wm@, w7
g7 qx fargor 9 9w A uF ad
qIEAT ¥ FEETT F OGN | AL
FLFTT TF W AR F A E o
¥ gaar off wrfeq T2 5 gaag#
Tt F AT FT AT ¥ G A
A AR Ag WA AT &, AR MW
gy WY 7830 & i adr 7 omrdo
Ao, TAORATEoTRoTo  HIT 20 Tt
FATH 97 W §, TTH WA g+ ar
srageft & 98 sAw Wi, g
g gifsiaafer @ & ag 78 o
w@ &) gay 37 97 97 fqaedr #1
FeT & arfF ag oF 17 T 7L

dar a7 fae™ @ 79T 77 3,
oFA FT A T4 § | AfFA AaE
IR AT A ATF H @A 8 fFowq A
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o W T a7 T ST wA B aeelrs
Fom ¥ ) I odt wf Wi o § ot
R W 3Tgdl § I 97 T 6
% gaT W A qIEe A Fw v q°w
TG AT H wrr gEfay Aae ag )
® W XY wAw § A wrh wAF
e qiT wite v g & g i v
W & A § | qwiay 1w A1 Ay f
Wl i oRgr I € fw
W AT w1 Ataq N waraves oA
T 2 1 werwr ¢ e g3 I A
wrEE TRgAt & 61 WA W §
feasY e fed foar, & v =,
et & A ¥ wgem s g d, W,
w7 Wk @I W MW w9
frdaw & ¥ & aft staar w1 wearor

mrmﬂ‘ﬁl

[IFTT 1 g8 o Tgar wifge 5
T ¥F FAT W7 g7 Frawy £ Tofy
gATR WyeftoyY % ot ag=dt & av /€
& aawat § 5 o avag & aoitat v
W1 A4 F 4T § | 9B a1 ITH N
famdy =y & o wag fmrdy o §,
ard wgd Ay weeT wow A 9
foadt § | ©afag o 1 9g sqaar
soht wifge fw medf ot ard, &MY
amgt #, AT OF § g 97 I
g7 | wnfif w1 9er qdar w7 ¥ fag
wrarew wow, gaf-feedr gEEY, A
BT FT F0fEY )

mddz At T FOft §, TEA!
g ¥ @ ¥ fag @i w
TAYH HAA WX gANIAs g1
wifge, &4 g TH-RE MR, T
&1 iy, fores T @fr grft o

eetfee nyg ¥ faqor f aqfaa
wredr FT wifge, arfs T i g
qT At W1 wgdi # Adar § @8

a30

Nag s qrded g &
TR Iamaaw ¥ aff war 3 f
T W 2096 wrdww ¥ Fifa
frrarwr g, M ddwizzg)
I Rl TR T § W vt
-0 & Ffar v fady oy &1 7%
#ZT wraeas § fe w7 ¥ w% 9@ aw
oy I ATATAC G ALY AT , AT AF
forefy ey ar forsr o gEam, o e
Bl 7 g W AL F1E At =<7 |
a8 s ¢ fw Aot wgRa @ e €
ath sam &

¥ ta fadaw w1 gada v E |

SHRI JAGANNATH RAO (Chatra-
pur): Mr. Chairman, while gupport-
ing this Bill, I am constrained to say
that the implementation of this Act
during the last 21 years has been
very tardy, with the result that we
have not been able to achieve the
objectiveg embodied in this Act. The
Bill says;

“In the interests of the general
public, the Act provides for the
control of the production, supply
and distribution of, and trade and
commerce in, certain comnmodities.”

The essential commodities have been
cnumerated; the power is also given
to the Government by official noti-
fication to include any other article as
an essential commodity.

But, what have we done? We have
not been able to build up any public
distribution system. We are not able
fo control production in the sense we
are not asking the agriculturists to
produce certain commodities which are
cssential. We leave 3t to {ne free will
of the agriculturists to produce any
crop which, according to them, will
give them more profit. I am glad that
the Government is thinking of a
national plan for production of food~-
grains. It is very good.
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Coming to prices, there is no unifor-
mity in prices. The prices go up
during the days of plenty as well as
during the days of scarcity. There is
no control on prices and there no
prite tag is fixed to any article. This
is the time for the Government to
think of a built-in machinery, a public
distribution system. When we talk
of the public distribution system, the
Government applies its mind only to
the urban and industrial @reas,
Naturally, it is necessary there, but
what about the other areas, the sub-
divisional, district, taluk or nlock
headquarters level, where aiso there
are poor people who require somec
protection? Therefore, this built-in
machinery shoulq extend up to the
block level. The essential com-
modities should be procured either
by the Government or the co-opera~
tive societies and supplied at the
reasonable prices to the people who
are in need of them.

There is a crisis of character in
the country. The traders are not
interested in the well-being of the
people. They are avaricious. They
induige in hoarding, blackmarketing
and profiteering. The other day the
prices shot up only because of the
delayed monsoon But when the
Government took firm action and some
traders were detainedq under the
MISA, the traders released the itocks
and the prices, came down. It this is
going to be the pattern of our scciety,
1 do not think we can progre:s as a
nation. Therefore, it is highly neces-
sary that the Government should keep
a watch not only on production but
also surply, distribution and prices. J
hope Government will now seriously
think in this regard and, God willing,
this new system will come into being
very soon.

The amendments sought to be made
now are mostly procedural, which are
also necessary, except for section
3(1) (Y which is a substantive provi-
sion which is necessitaterd by the
decision of the Orissa High Court.

AUGUST 26, 1976

amat) Bt 233

The Orissa High court was right dm
striking down the levy order, 1 know
it, I come from that State, because ¢
ccrtain quantity of paddy was levied
on a particular person without refe-
rence to the crop. He wag asked to
give certain number of quintals af
paddy though the land does not given
him so much. Has he to go to the
market and purchase and give it to
the officer? So, on the ground that it
had no relation to the land in his
possession and the crop yield from
that land, it was struck down. That
defect has now been remedied, and
this amendment is highly necessary.

My friends were complaining that
there is no appeal against seizures. 1
am afraig they are wrong. If they
read the proposed Clause 6E it says:

“Whenever any essential com-
modity is seized in pursuance of an
order made under section 3 in rrla~
tion thereto, the Collector or, ag the
case may be, the judicial authority
appointed under section 8C shall
have, notwithstanding anything con-
tained in any other law, jurisdic-
tion. etc. etc.”

Therefore, the jurisdiction rests with
the Collector to review the order or
the judicial authority constituted.
Therefore, the authority is there, and
the pight to complain against seizures
ic given to the aggrieved persons. $o
aleo, there is the right of appeal
against confiscation. Therefore, the
ohjcctions 1a1sed are not valid accord-
ing to me.

I would also say that the Act should
he » v« f-rontained code. Code by
itself, and no one should take
recourse to other laws. This Bill seek<
to restrict the rights of cilizens to go
tn a court under article 226, but there
1s provision for an aggrieved person
to complain against an order. 8o, it
you view this Act in this particular
context. there is no room for complaint
from any quarter.

Therefore, while 1 welcome the
Bill, T suggest that the punishment
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should be more stringent. Let us not
be forced to take recourse to MISA,
DIR etc., against the offenders. We
had made some provisions for sum-
mary trials in 1974, but what is the
_sentence? One year. Why don’t you
make the punishment more stringent,
make this Act a Code in itseif, so that
you do not have to go to any other
law except the Criminal Procedu:e
Code for purposes of procedure, for
trial of cases, because these cases have
to be disposeq of summarily. The
luxury of litigation should not be
allowed to an aggrieved person. He
may have a grievance, it does not
matter. On the ground of natural
justice there shoulg be some provi-
sion in law to an aggrieved perscn to
complain to higher authorities. That
is there. Beyong that, he should not
be allowed to go to the High Court
and the Supreme Court.

Therefore, I would request the
Government to review this Act and
bring a comprehensive legislation to
achieve the objects mentioned in the
original Act and see that e control
production, that there is a national
plan for production, a national plan
for procurement, supply and distri-
bution up to the block level.

What is the provision we have made
for the poor people? How are we
ensuring the availability of essential
commodities at reasonable prices to
them? This Bill is no improvement
in that regard. You have curtailed
some rights of the individuals to go
to courts, that ig all right, but the
desired result cannot be achieved by
this amendment. So, while supporting
the Bill T would appeal to the Govern.
ment to think seriously and bring
forward a comprehensive legislation
whereby we can have a permanent
built-in public distribution system
in the country to achieve th= cbjec~
tive for which the original Act was
enacted.

aTETT &t g wet (SRdEgR)
JAdN mrgE, 4% o odfmme A

fedta (wizdz) fas wgh 9T &wam v
& ag 3ga wewr fas &)1 1955 WA
TET FATAT AT AT I AT <L QAT
T 4 foasT g7 337 wAT F F
SEva oV | HF & T8 937 WX Aeqi
T qel YT HHIG F TR A AR HEE
aAFT F T W FL &, H AT AW T
qHME TIAT FAZAT 3 |

qzr T A1 43 & FF 770 fomTo
RIT FHFTT ATTE AT Z1T & STRT AQA
750 & A1 9ra7 ¥ 27 A0w 3 AT
Fy & PR oAl o Frowm oweA
warfeqzg #1 ez #3337 &1 F
gz qy fel zz 93 = 7 9T 9y
Pt gay Afsade w1 fwae s &
Ty w5 Prew 0 g7 ifr & 1 3afwg
¥ =gar § 398 fezaz aifagq rar
=ifg i o rad &7 0 § gasy 7
gfade 747 FTAT )

THTI F FIT TF FLEAT FT 7ATH
T, SHE T H FE </ AeT 9T 0T g
g1 @@ Al ¥ gatdr @ fagre ®
A1 Az 7 T § | A T AT TAC
for w78 S o wgY Fwdr g1 faar
gar ol F1E FIO9 AT AFALT F 91
aF ST W A% uAfaged ww-
fedia #1 qare § 34T o wy w@2Ly
9¥ & BI1F 237 &1 gifeTw T4 WF A
ufiree 7T § 1 gA @ & TR T
# A5 faadr s gL § 1wl 3o
feet v arsirz # 3 BT faaar aw=
EUIr A7 | FewiE A A1 ag -
T8 vl & By o wiferrer wifed §,
F4 & FH AL a=41 ¥ fog &8l 4 §
azg ar faadr arg gt g T
AT A% ¥ aw fraq 3z vy | ww & w9
Fo fadt aF a1 oF =@ Fax Tz |
gafos waifedm ot gFmaeTe &
FHg @ e gadr gad ama
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[ @za e fag AT ]
YfEa #5 A1 Dar wnfgg w97
areit fF gy g F5 ¥ 7 TRACTT
X strge forez war 4 W gH ATT IART
qlrs 7 § 1oAY gAT AT AT T
& iF s ¥ oy Agf fadr
ELE U I (R i S (L
Sl TF WAl FT AEWAT §, Ay LA E
I A Bl gr 3 4 Y afe
§ °A1E ®Y QU F GH | A0 FTAH
5 ¥ 70 4% ey gY e & | 5@ At
WT I 4 &gy OFAl 91 a4y gw qm
Fgd ¥ f agg Az § AR wF A
T T ¥ g7 HIT T T8 | Al
A & g o9 F1E ¢F TE F1 I
FATH qICF STH! TB) qE & TA TS |

Tt 4T WiEwEs g% & AR q
AR 737 & wifg it A Fgr §, § A0 OF
TAE AT ATEAT § | AT ATH TFIE
ot &, forg e & avd v andy < S §
SH G & IR A @ A | I FAT
17 AT T AT IES ¢F W@ A
ST AT NI A & fF T A JFT 44K
STdig 1 T 1y Wt a sy A
FIA & g o7 g1 ST 3T IQ@ G
fady #1 F% foFmmg & @
iy ey —fFeai & FTrT e
AT, 57 TR & ford wGF AT
Sy, fafreeT aiga At wreR agt gl
qOIT 1 AdST Far gem, St e
frara T, 99% WHT & IR q Fg
fear gt fF S adl &, @fea o
Nada-gat grm, sEs amE F fa
#g 31 % 3F §——3T q & AT
Ft QFAT TfRT, I7 T F QGA
fawd g & wid &)

w9 faq & 33 3 g faar §—-

“the neeg for making such grade
or variety of foodgrains, edible
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oilseeds or edible oils available at
reasonable prices to the conssumers,
particularly the vulnerable sections
of th2 consumers.”

F g =mgar 3 fF g w1 w,
6T waafaw w9 & 6 o F €
FIT 7 gAY & I IART LA
F @O FLAF | FH A X oS3
e ST el #v gl qnin
FTH AGT T, FTi (5 F FFay 3@
arr § foiasr gw ¥ AT 7 & @,
TR FeaElT AT Y, T A ARA E 9

| T Y 7 FHA

16.00 hrs,

QI B T A & g4 TATHT

i3 3y & afFe gar w0 #® oam g,

wdl ofi 57 gFTat & oY 4 fraar g a2

qET & |y g AF & o7 A Qar g

HIT IFFT qar oy SART /0T § |

ag 3% g f wa-amea arew w1 Awal

' @z-ReT g, GfET g € T Fg '

g fF 98 TuR AF F, AW IT ©
fraT @ a6a 1

a9 ¥ TEr g—

“a report of such seizure shall,
without unressonable delay, be
made....”

T g € g sirar & Sy feenas
FT F0 TAAH & 1 356 faT AW A
73l & fF Swa I FT IwE q@
wifas &1 ¥ T, 467§ 7GS A9
FIAT A1g0 g FF AT FAY A o
SITAT, S T WY g § ag G
SICUERIE (i B E 2 Tl 0 B T i i
faar M ST% AT TR F WX AN
TUF & 9AE o8 gAE § I7 fgar AR
arz # @t @ B ag w7 waq g
& o TEHT A fyrrqregha, ag ade
R AV AR @1 FF @ § g
g fr a3 T F1 aga q@aa 3 e
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SiF 1 w0 F wves oF faare <@t
§~—FF &Y UF TaTH F 5ATF § T4
T fF wErsT & ar$T 9% uE e
w7 gt g & format w8 a9dee T
2, Tz e A s B i w7y §
art fi6e SwaT | 533, T 9 9@y
TST-G3T W WA | 4T IEFHT BT
fexdta frar st A8 mred
gveETEd § fir ot o v Y s 9w
w1 fevatorer o1 g firay s |

TEET HaFales FET g, FAWT
TF & S0 T @ a § | 19 Beaa -
oA F T WOC AR &S F2H
IS § a1 SEHET gar qfserw w1 Y
AT ARG | FE TE-AT AT A
grar &, GaT &Y #18 AW aEhT ¥
Tk § g Anfgy arfs saar w1 @
T fas @@

st feed #we g o ferg
e famr & fF st afaer ey
S & osmear g fF oS whe
fefewe forar simwr, 59% = 995 faars
Srifed TerE 7Y 517 )

' Eamr%mﬁzaﬁmw
AT FET F |

+t 33 feg (Faf) : o faar I
fopaT at  TEAT AT a8 & fF sy
FT GqoEw 1 §F, AfGF  S9ww Fr
ST aege § F W A AT SF ARy
qx fqe &&, IgH  Sserary, AT
orf 7 g1 &% | g8 A q gL g9 faa
FT e & | ST 7ar FIT § WHET
A zaaT fro / w3 o w9 faew
FET q A FHat o, I fadwmw
a7, ST 9 TSTAT |1 A A ST
TEET FLET A7 AT THHT GFST & T
fegwa graT € =% e w37 T EFA
TG H AN FTTTH FEE FLETAEG

YEHTL F1 AT FET g, aamard; s
% 3 ¥ FL arfe =g 9573 & 7 7
T8 wa FEH. &% FT faar war g
THFT ' HRAAT F T & AIAAL B 4
fraerT :

wET A wrqw & § fr fosd
fedi # 2w & Troren ¥ gRAMA F AT,
ATAfeRt & 0 Ty F AT e
78t off | Warag ¥ I AT FT SR
WY FFATAT AT IIRT ATEA] A gAq
| FeETET qIT g5% faq &g qu.8 a1
F 1 qF GF BT § gEL BT qF
HTT T STT A AT 73 &1 2egq oy
Tt #§f s of | T Gl
ST A @ wawry i g% faear g,
FFRTL BTN 41, A g §
foar #T T3 Frear a1, T qE 40

HATAT A wAY qRAA AT qEET |

Fm faar @iz Oermet & 8w 7
S Wit Wi wedi § fhay ww af
ag I AATAT F w37 At § |

ag FAAT 1 ara g 5 T e
q FTq GIAT 74T § WL wafw 130 &
FE W[ T USAT WIS FPOAS
ITAeT T4 § AGT UL TAR! TR
FGT § | AT G THHT FF@ 37 3
g1 T § wags Wik fenre aF W
foa ®E 1w IIT F FEM A
ifrw sagmr &r N9 fraq & s
Ff5TE g1 Wr & | A% q o1 2 HiT
AT AT | SIWMT QAT F FEHT I€T
famar a1 A FE aAmrdy A, HFEEAAT
FT A1 IEST Sd fwur 9 Afge
WIFTR ¥ gALA HIT gL_AT F1 vl
faaT HIT gF AFE QG AT WL A
¥ 35T ATHMT § AT ST FATAT I
g% W ¥ Suaew § AT 35w fug
qAAT SGIE FTAA 1
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4% AAT A0 4T ¢ (% I8 §=HF
&7 mx\'zl Tife &= s TQPI % | 354
AL F T WA AgH SATEHEE
Frar WwaT & 7 frz sdiT ) mTRHY
F1 @LET aFq WA G3ar 41 i qar
NET FFTRATT 4T RAT SHA! /i 43 |
arcdfas ®7 S Amrdy wfedt & =6t
o1 T oY, T TF ST-FaTs T I WA
SITYTY Wl |0 HORTC @EH FLA ST
Wi g, TEET FY KT AT 5T G 8
H1T 36 FM § 48 FT7 WHLF 3T
HSIIT FGT

iV s WY g 0 g0 gEA

T ATH WA W E N UF FEW@ ATE AIT
gHAT TF ST FT A 1 5T AT A
g @ wfi feard 2 &1 37 &
AP & 3 RE aF a1 &G ARE
741 9z T &1 T IAT WA ® AT
SUTET BH 4T grAT 1R | A 7 AT
T F1 FreT wien & fag far smar §
g FT AL 4T AT FATHEIT Fiar §
Fg AT F1 &iTaT 7dl &, TF &1 WAl
FY ¥ F7 AT AT FY eAw F a7 fav
T qTH § Iq4T SNAT BF A U Al
1 ST sAFwEe FAr %7 ww &
FFIT 1

gl F AL AW WA § IR A
fiaw & 7.2 faama 47 & 1 B Tigw
T Y SR A e fha o €
THET AT AT 1L G AT HE
HET TEW W19 § AT & Foqdfeaa §
forn® TTAT & TRIWTH FT A
g | T & st & gETa ® 1
ST A § A &TH 48T 93 4843 & |
SRkl a%gfr?r FCAH GCFTCHRT A T ae

e et I G f e 0 O T
AT & 1 W &4 feai #osee
giw w41 haar &, sfew o1 qu=st 3@
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wre v € s wfentdis v afeay A
# arn feemai @ arw&éﬁm
g #1 a3d® T &

HITT 1 qaF gar T o3 frgmy
F W AT TR FUET To FI qiEld &
SFTHT 43T AT § 1 TF&T7 3% a1q A
cautq g B va fyai a a1 =40 fga
T g1 Fefed T & awe A
SRATIT & 1 ST HT A0A7 fodi a1
TEIGHI FET AT | F €T 7
=T g 1F s )y fezwfire g1 a1
ag 70 g 5 o @ e § faa
TE R WgeE &, ForadT €12 3w /7 siar
/A AT §, S i SA@I AT -
FUT T FHT, 364 TTT AT F78
ST 30 8 | TETL T *1H74%T 7.7
a7 faaif w7 sifge AR
faait sedi g5 Fq sdd saar &
T=o7 & |

fate &1 W1 AT BT IIEE WG
9 S fGETH &7 Ta F | SIA0 A
AT GRET § SWFT ToTE AGHT T
I35 FTA§ g EF T A G A
Wi ETAY 9T AF fgerdr § av ainid
ST FE wreafen Tifadr st gnedide
T =ifgT

A gifew aga aawd FT Q@
& za foll g5 F1 STHTUET T8 FAT FX
AT F1 IAE F1 avg Aiww & oy
FEEY H1T G 7 et =gy )

TF T AT FYAT HTgaT § | &ga
wdy . g fowy F STl & off i |
qr 5% 39 fF smT F1€ T wgew
fraat srgT | sr FT fa2efr qar dar 51
&y §, OF ST #Y 3w F @uT FTFI
Fa, o8 fuamt & a1 wifeg afs
Bty Tauds fua 1 ag =g fT oy
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GuTN 81 @1 wTCwE § e feg weg gt
SERY T it afige i FoeTORr
gt w-vlr wfgs

K Wi % 6q ¥ g fow 7 HoidT
L A

SHRI K, MAYATHEVAR (Dindi-
gul): 1 welcome this Bill. I would
like to offer a few points. We aie
amendding certain provisions of the
law specifically connected with oil
and foodgrains. Distribution system
and price stabilisation are the two
major points here. We ghould im-
plement these schemes vigorously
under the present emergency.

Regarding poor man's consumption
items like coconut oii, sugar, jingili
oil, groundnut oil, and all these th.mgs.l,
Government should set up public
sector distribution centre for distri-
bution of these essential commorlitics.
It is not enough caring for wmban
people alone. The rural people should
get more benefit out of Governmental
activities and protection.

At present the rural population are
unable to get these essential commodi-
ties through government agencies.
They supply to only towns and urban
areas and not to remote rural areas
They are really more poor than the
urban population. There should be
sufficient number of fair-price shops
set up by Government agencies. There
must be one cooperative centre set up
by the Government where thousand
families or more reside in one place.
We must set up one such cooperative
centre to distribute all these essential
commodities.

Then, Sir, we hear government's
saying that we are self-sufficient in
foodgrains. For some years in the
past as also in this year and recently
the prices of essential commodities
have considerably come down. But,
in the last one or two months, we find
that the price of cloth has gome up.
This is not treated as an essential

commodity by Government. Governs
ment should be vigilant to arrest the
rising trends in the prices of essential
commodities. Kerosene, milo, rice ete.
should be supplied in every nook and
corner of India including the jural
areas in order to avoid or put an
enqd to the blackmarketing in these
commodities. I suggest that Gov-
ernment should take imamediate steps
to see that they abolish the middle-
men—the commission agents—as this
affects the sales of essential commodi-
ties at the controlled price. For
example, in the rural areas, it is these
middlemen, the commission agents,
who create artificial gcarcity ~ of
essential commodities and push up
their prices. In this process, those
who purchase from the producers, the
dealers, also raise the prices. As a
resuit of this the farmer in the field
are unable to get a fair price for
their produce. Therefore, I plead with
the Government for the abolition of
the middlemen or commision agency
system. Necessary steps should be
taken by Government in that direc-
tion,

I am sorry to state that cloth and
medicines are not at all considered
by Government of India or the State
Governments as falling under the
esential commodities. I am however
happy to note that the prices of es-
sential commodities are coming down.
But, what about the cloth and medi-
cines? Even in emergency—not only
in emergency but even from 1850 till
to-day the prices are going up wmnd
up. These could have come down
like the other essential commodities.

What action has been taken by Gov-
ernment?

Poor people cannot afford to pur-
chase the costly medicines. These are
common and essential and incvifable
commodities used by both rural and
urban people, Therefore, I would
request the Governnment to Jook joto
this matter and see that durimg ewer.
gency the prices are not allowed to go
up. It is reported in the paper that in
Madras, the prices of medicines are
going up and the poor people are un-
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able to purchase the medicines for {he
treatment of the diseases .nd, as &
result of that, they are not rid of the
disease from which they are saiffering.
Government should do somethins 1n
the matter

1 welcome the provusions made in
this Bill in regard to the seizures of
esgsential commodities Stocks are seized
from the business people, ihe bvlack-
Marketeers by the government officials
Government should not pav any com
pensation to these unscrupulous busi
ness people when stocks are seized
from them We will have to pay the
compensation for the essential ccm
modities whep, they are <ized from the
farmers who are kecpung them as
their surpluseg by the dishonest
officials You have to make a distinc-
tion between these two when you
geize the essental commocities
namely the pooor farme:s and the
blackmarketeers— businessmen

The Bill 1s silent with regaid to
awarding pumishment to the black-
marketeers—offenders—on the officigl
side as well as on the business side
Regarding the offiials, it the the Gov-
ernment thinks that a particalar
official 18 corrupt and 1s supporting
the hoarders and blackmarkteers, they
should not only be dismissed, by the
departmental action, from service, but
they should also be severely punished
by taking action under the relevant
provisiong of the Indran Penal Code
and other laws of the land

Now in Tamil Nadu, I am told by
the Distiict Collectors and Divisional
Revenue Officers that the subordinate
officerg hke reverue inspectins tch-
sildars anq district officers are sup-
porting the hoa.afrs They cre not
implementing the twenty-pomt
programme a« nrdered by the Reve-
nue Board members ard District
Collectors ‘These offimas should b+
dealt with very severely by the
Government

Regarding the malpractices of
hoarders and blackmarketeers, our
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Goverriment should come forward to
punish them with deatn sentence
Why are you hesitating to take stun-
gent action aganst people who ate
playing with the lves of 65 <rores
of people? Not only MISA should
be used, but this punishment ghould
also be given ty them ] read in the
papers that in Tamul Nadu MISA
has been applied only agamnst 15
blackmarketeers This 1s not sufti-
cient There are hundreds of black-
marketeers there If you arrest all
of of them, prices will naturally come
down

I would only make this ~equest to
the hon Minister who 1s an able,
young and efficcent Minister He
should look into the matter very
serously and take gction ;n an honest
and straightforward manner which
will safeguard the interest of the
poor masses and the middle classes
With these words I <zonclude and
also thank the Chairman

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar) I rigse to welcome
this amending Bill which has been
brought forward by the hon Minis-
ter after our experience with the
original Act Recently when the
prices of some of the essential com-
modities were showing signs of rising,
the hon Minister himself said that
‘the profiteers who were reconciled to
the emergency were waiting on their
wings to exploit the situation when
the opportunity arose’ TIhat oppor-
tunity came because of the monsoon
being delayed by 15-20 days There-
fore, they could try to raise the priceg
of certain essential commodities
This 1s the real analysis of the
problem

This means that we have a market
economy mn fthic country and it is
really a Herculean effort to control
it In the last one year we have
succeeded 1n controlling the market
economy where go many forces are
acting ad where Goverument’s con-
trol is limited On production, on
supply, on the wholesale gsystem,
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Government has no control; it is only
in distribution, and that too ihrough
fair price shops that there is gome
control. Ultimetely, this is the pre-
sent limited responsibility of the
Government and Government are
ecarrying on with 2} lakh fair price
shops. This is the limitation which
the hon. Minister has pointed cut.

In the limited time at my dispo-
sal, I would like to make three or
four suggestions for the consideration
of the hon. Minister. In view of our
past experience, ag we have pressed
in this House many times, in go far
as essential consumer items @ are
concerned, why not Government step
in and take over their produvction in
the public seclor—I mean production
of all those essential commoditie:
which are needed by the poorer gec-
tions, the weaker sections? 1 could
see from this Bill and from the situa-
tion in the country that perhaps for
many years to come, if e want to
deal with the market economy, we
have to be more stringent in our
drive against profiteers, aoarder; and
blackmarketeers, which of course
Government are, and are sincerely
doing it. Perhaps it is a unique elort
on our part that we have been able
to control and bring down the prices
during the last one year. Thanks to
the Minister, the Ministry and the
Government of India.

Essential commodities constitute
the first point of the twenty-point
economic programme. Here ! would
like to submit one thing. An jmpres-
siop is gaining ground in the country-
side, or in the villages, that there is a
disparity between the prices of in-
dustrial products which the villagers
are getting and the prices of the
agricultural commodities which they
are producing, which have been
slashed down. I do not know why
thig jmpression should be there. The
rural people are getting the products
or essentinl commodities which are
produced by the industrial sector, and
their prices are not coming down.

The prices of agricultura]l commodi-
ties, things such as coconut oil, rice,
wheat, etc. are going down and ihe
government has to come out with
support prices, I think there ought
to be stringent control on industrial
products glso which are s0ld in the
rural areas.

In regard to collection and levy,
1 want to mention this. [ have my
personal experience jn Orissa. The
levy was made on the basis of land
records of very old times; the re-
cords were 1 the names of fore
fathers, three generations ago. First
generation has gone; gecond genera-
tion has gone; the third and ftourth
generations are there in 1975 and
1976 but the basis of levy was those
very old records. Naturally the High
Court struck it down. It is good that
1t was done and you brought in this
amendment. I know how much the
small producers and gmall farmers
were harassed. One point in the 20
point oconomuc programme is that
the land records should be corrected.
In the absence of this thing, the teh-
sildar and the revenue inspector go
and say to a small farmer; you shall
have to pay forty bags. The poor
farmer, how can he do that? He
says: Can I pay you something so
that it could be reduced and they
will say: yes; and it will be reduc-
ed to ten bags. Is thig the way it
should be done? How can people
have faith in government or cdminis-
tralive machinery? When a levy js
made on m farmer, one has to look
into relevant factors such a; whether
it 1s dry land or irrigated land, wet
land or dry land, whether it is cap-
able of production of 50 much and
so on. Suppose you want to collect
thirty lakhs of tonnes in one stjte,
you can have 3 feir idea of how to
collect that quantity; it should be a
rational method and it shoulg leave
no gcope for the whims and fancies
of particular officials being brought
into play which will lead to g lot of
harassment of the poor and illiterate
peasants,
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I now come to the public distribu-
tion asystem. We cannot solve the
problem unless we build seif-reliant
village economics; take a group of
50 or 100 villages and plan accord-
ingly so that you can produce many
of those things needed in the villa-
ges; that will also be in keeping with
the Gandhian ideal, so that they may
not have to depend upon Bombay
or Ahmedabad and if Mr. George
cannot get two wagons Lo send clothes
the price of cloth in some for cor-
ner of the country will shoot up.
We shall have to build 1p an effi-
cient public disiribution system. 1
know there gre 2.31 lakh fair price
shops to give essential items and
three thousand hostels are becing
supplied with things for the benefit
of students. Inspite of those good
things which the governmant has
done, the public distribution system
is not adequate and it is not going
to meet all the rising demands of
consumption of our ‘people in the
countryside. Therefore, cvery place
must have @ consumer store where
you can store some of those items;
then you will be able to control the
market economy. We are going to-
wardg socialist ideals: let us try to
give up the kind of mafket economy
which is also difficult to control
tully.

SHRI SHYAM SUNDER MOHA-
PATRA (Balasore); Mr. Chairman,
I support the Bil] with all my heart
because I say that there is a realistic
appraisal of the whola situation, The
Prime Minister has stated timcs with-
out number that “‘Special care should
be taken to ensure that there is no
shortage of essential commoditics.”
There is no denymng the fact that the
the hoarders, blackmarketeers and
racketeers and ‘those who want to
undermine the economic progress of
our country are our worst ene-
mies and if there is any sec-
tion of the people who are try-
ing to subvert our economic pro-
gress by taking advantage of the
situation of flood or drought or short-
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age of commodities, it 1s only the
economic offenders who are doing it.

16.29 hrs.

[Mr. DEPUTY-SPEAKER in the Chair)

I am sure this Bill will strengthen the
hands of the Collectors, Additional
Collectors, S.D.0s. etc, to tackle the
situation within the ambit of law. But
I have a note of caution for the gov-
ernment. Sometimes bureaucrats act
with high-handedness, regardless of
the fact that the opinion is something
different. They will be very much
strengtheneq by the powers entrusted
to them by the munister. in my con-
stituency of Balasore, there is a
place cnlleq Soro. Last ycar, the
Collector, Mr_ R, N, Senapuii, arrested
about 15 people, as they wera found
to be acting 1n a manner prejudicial
to the interast of the community.
They were trading in esenlial com-
modities and involved in smuggling
across the border to West Bengal. It
so happencd that within a month,
there was so much pressure on him
from various sections of the sec-
retariat at Bhuvaneswar anq he had
no alternative but 10 release those 15
paoople, This is hyperbolic non-sense,
On the onc side we say we must
strengthen the hands of the Collector,
but if there is a good Coilector trying
to do some good to the community
by brining to hook cconomic offenders,
you put presure on him and compel
him to release the culprils, Simul-
taneously, there are police officers who
will take advantage of the situation.
In my State, there are Police Super-
intendents who will take advantage of
the situation and put people behind
the bar under DIR, MISA o some
other Act. The minister should be
very cautious to see that this is
implemanted in & way go that the
people are happy. After all, what is
the summum bonum? The people
should be happy, the country should
progress and all sections of the society
must proceed to a stage ol egalitaria-
nism. But the worst enemies today
are the economic »>ffenders who are
hand in glove with the officer class
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L]
ang the milnister should be cautious
about them.

Inflation ig going down in the
country. In 1978-74, according to Mr.
George, inflation was riding at « speed
of 2 per cent per monih ang it
continued for severa] months, By the
end of 1975, it came to almost
minimum inflation, Today the country
is making good progress. Mr.
George said two monthg ago that
thens was a rise in the prices of com-
modities between Apri] ang June to
the extent of 4.7 per cent. Wiy was
it s0? In July, Mr. Om Mehta, the
Minister of State .n the Ministry of
Homa Affairs, had to advisz all the
State Governments to use MISA and
other measures drastically against
economic offenders, because cven
during the emergency, the c¢conomic
offenders, racketeers, hoarders gnd
blackmarketeers somehow or other
think that the emergency has bocome
normalised and they can take advan-
tage of the situation. In every section
of the people, we ‘ind today a climate
of normalisation. So. the government
should be still more vigilant to cee
that MISA, DIR and other provisions
are used ruthlessly against economic
offanders angd anti~national elrinents.

Production is going up and there is
no recession today, as Mr. Paij, the
Minister of Industry., said. I must
congratulate Mr. Pai on this. The
industrialists have been giving 5 false
conception to the pcople that there is
not much of production, that there is
recession, that thete is no scope
for export of our goods to foreign
countries, etc, They create such
a climate through the news-
papers ownedq by them. It s
very good that the Minister has
come forward strongly, saying that
there is no recession, India is not an
under~daveloped country Mr, Pai
said on the fluor of the House tnhat
India is a developed country and we
are able to export industriul goods
ang technical know-how (o fuoreign
countries. As Mr. Panigrahi rightly
said, the government must he vigilant
about the prices of not unly consumer
items but also industrial goods. An

hon, member on the other side said
that the prices of medicineg are in-
creasing. I read an article where found
that Vitamine C, B Complex &nd
elixirs are available in foreign
countries, UK and Europe at 3 price
which is 10 per cent less than what we
are paying in India. It appeared in
the newspapers only a weex back. It
wag written by a correspondent who
was based at London. I want to know
whether this is a fact. If so, Shri
George should pa more vigilant and
see that the medicines come under the
essential commodities.

It 15 true that this Bill will nct only
strengthen the hands of the Collector
but will also deprive the economic
offenders the right to go to the court
as often as they Jike. But jt will all
depend upon the attitude of the
bureaucracy, of the Government. We
should see to it that people are not
unnecessarily harasced. If we take
away from the person concerneq the
original and ask him to have recourse
to a photastat copy, how is it possible
to function? It is not poasible; it is
difficult. He cannot go to a court, So,
thesa things should not be lnst sight
of. Everything depends upon the
attitude of the Government and the
way you want to deliver the goods.

If vou strengthen the hands of the
Collector, ADM. SDO and police in
a proper way, things will run well
Buy if they try to take advantage of
the situation, it w:il be aulovcracy;
sometimeg it will tend to become €ven
mobocracy, When we are striving to
build an egalitarian society, let uvs not
strengthen the hands of the bureau-
cracy Lat us function in the interests
of the common man and let us
accelerate lhe 20-Point Programme,
which is the summum bonum of cur
economic progress, as outlined by our
Prime Minister.

SHRI B. V. NAIK (Kanara): Mr.
Deputy-Speaker, Sir, I think every-
thing that is worthwhile that has to
be said about this Bill has already
been mentioned,
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One of the provisions of the Bill
says:

“to sell the whole or g specified
part of the quantity held in stock,
or produced or received by him.”

Suppose a farmer has one or two
acres of land and produces 10 or 15
quintals of a crop, is he expected to
sell the whole of 1t, it it is found
necessary in the eyes of the ordering
authority to take over the whole pro-
duce? In other words, what has been
evolved as g system of levy, can it be
made applicable to the entire gross
produce, on the holding of a farmer?
According to this law, which ought to
reflect the intention of the legislator
as to how he intends to administer
this law, a farmer can be asked to
part with the whole of it. Why is it
that you want to have such overall or
such sweeping powers in the hands of
the levying authority? 1 think it is
time that the Government itself modi-
fies this when it comes to the agricul-
tural produce Suppose I produce
cloth, or edible oils, or if I am a fac-
tory ownei, Government should have
the right to requisition the entire
quantity. But when the producer con-
sumes as of necessity some of his
produce, 1t has got to be delinked 1
think this sort of power should not be
there, either from the point of view
of the farmer, or from the point of the
view of even the Government

1 think today in our country the
Food Corporation of India, the State
Food Corporations which have been
started by the various State Govern-
ments and all the public storage sys-
tems put together are holding nearly
10 million tonnes of foodgrains. 1 had
put the figure at 16 million, 1t could
be more. So, we have got the highest
amount of stock of foodgrains, but
has the Government. through the State
Governments and the Food Corpora-
tion of India, tried to evaluate the
storage of these foodgrains obtained
from the cultivator at the levy price
which is considered to be a fair price
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from all other points of view, but
which is not necessarily the markest
price? On the basis of the limited
personal intimate knowledge which I
have, I can say that one-fourth of the
foodgrains stored by the Karnataka
State Foog Corporation is not in a
good condition. The hon, Minister can
send a study team.

Therefore, you have on the one side
deprived the farmer of & fair price
which he could have got by making
his own arrangements even with the
usurious man in between, or at least
used it to feed some people or cattle,
but you have held it under the system
of control. and you are not able to
sell it. This, that and the other or-
ders are to come, I understand the
handicaps of the system under which
Government functions, but then you
have deprived the farmer for the ex-
plicit purpose of helping the consu-
mer. and actually you are destroying
it in your storage. Will the hon. Min-
ister kindly depute a study team, at
lcast to those areas where specific re-
corded complaints have emerged, to
see the condition of the foodgrains
stored there? Considering the nature
of the distributing apparatus, 1 feel
that there are a number of issues in-
volved in this So. I hope the neces-
sary exercise will be undertaken by
Government

Nt s faarie (d6g):
AR WERA, N W X YT 19
wgAT | &t fdaw gad AR Ty W@
2 3q w1 A § qAgq FIaT g W AN
AFAS § I § ot g7 AT |FAS & )
afeT wadft ava gawidZar 5t & fr
frg atg & gAAZaA @) @7 § W%
EER W g W WY E )XW
F7C frare w7 A mwrrwwar &
qg aga wgeaq  fava g Wi 9 20
gt AR § 34 F o= A T WY W
wga fear mar & 1 Afeq Ard ar #g,
wre ® Z Afaw qx a1 FT T A, wah
gt §F wlg @ § wrar 3 & firwer



as3  Easential Commodities BHADRA 4, 1898 (SAKA) (Awmdt) Bill 254

qeE e T weed foredft o 6k
wrar ¥ v oft § av ), ©F qUs
fiewre 3T @ w7 wT FF A T WY
arw g B g o WY ag day
a6t T a1y oY e g B g § W
farwr & ot geC T WY ST 2 )

ATAT A qAd Wy gy W Y
wit'eg w1 A ehde *@ & W
dar QW grdt 7 wgy fw FoRC ¥ 9
A g wiedlt § Iq Y AT TR
% v § afer gadwT & ¥faw
qr wEF A/ IT qrad &1 g @A
s § Wi 7y aam wiw & fogs
w K § | 3T Afga o7 97 T WY
g o § fr w1 g @, TR TOT
U ¥ T 9, Tg & At F o
u1d, 7 o & fovrag v § fx o
# #Aifr 61w &, ghear o aga 2B T
@t &, &few gt g A e Ay e
¢ o 5w famar 7@t &

gd ug aaw ST wifgg fs Faar
w! waré F fAag g WY w7 FTAT ATEY
&, QT Ft wrww A IR, Wil
g7 X 39 W1 @ aE 2T Ay fear g,
g ¥ Gt qedielt 7y &Y & fy ag avar
# ¥ar %7 gF ¢ WR ghwi Tepie
¥ 8% | g arrifey AWl
A RIT G Y ¥ T F
wErd A7 arr agy w10 § | ¥ fofaa
ot § 9 A A A § v e §
afer gwwrl sAafal & frad aqa
¥ wowa wadr g

edwa qard ¥ wgey ¥ aga
weowd § | §7 98 Sgie €1 ag ved
g § Fr wa a# a¥ wwng AT sowT
o v &, ¥ gF w3 & fr dar oY
WL EY 9T A @ A AWy
§ o € g of 7 ¥ oo WX §

& " gard Al wowA v § !
& N9 R AT S @y § K ww wedy
wi§ qefiag wrdy §, @Y gr wowre £

€ wHi ¥ fag dqw wadidz awmw
fasierdt @z weddew 9T aw A R
WX Rz mide 75 fararlt {Eex
wifz B2 arerd sHwfaE) o oW
W & 57 g @ g Wk e
Frsrtar & o garo Refgegqua faeew
AFTEY SBEW AL AT N B
farqdl &7 gz gade o s dzw
mAdz w9w g W qEAC A, 41 I
81 maidzy 1 Avgr v fo i@
T ¥ AT T @

wrr qret Oy ¢ fe g g @
axhmi & odftseww stgge ot
q &3 8, afer o {efgaa Naw
ar Ay g% & 1 AT & o Ay
fareraa ot § fF wT T ¥ g wo
¥ AT R, g Tw A Far v gD §,
afer ww g {efgae sregw feary
1 KrE GET HTAAT |

wgr as Al w1 oweea
feset wew # graw g & fs gwraTe
Ty A AT agy FO W@y § W
fz faa 33 § v et vt & g g,
20 IFE ST 9 WAY FX &
fag, g7 & syt ol ¥ 15 a1 20
q7ae Al & X §1 wHAd ¥
fra-qa %7 IgM T W ¥
R fragl ga & wad w7 wy
A1 da T @, WY
EY grEam AT § 1 98 %W gard
£ 61 W 1% & astwfy &
gy Har g

ORI A a7y, FfeT wgw
adt F1H W, T AF §F AT W S
N f& sw W b N
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(o wwery Raraiere)
¥ Saw oy, gt Sw o aeAE W
wm ke, v ez v aw g,
B W 5T W & 1 WA TR Qe
w{ WOl A & art e @ w aE

THE MINISTER OF STATE IN
THE MINISTRY OF CIVIL SUP-
PLIES AND COOPERATION (SHRI
A. C GEORGE) Mr Deputy Speaker,
Sir, during the long debate on this
vital amendment to gn important Act,
I must confesg that the hon Members
were extremely cooperative and I am
thankful for the unanmous support
which was offered by this august
House to this amending Bill

The general tenor of the debate was
that even when all the hon Members
unanimously appreclateq the intention
behing this move, quite a few of them
cautioned the Government that the
implementation has to be careful
There were apprehensions that it may
be misused there was a feeling that
perhaps the entire success depends
not only on the wording of the Act
or the amendment but on the spint in
which 1t 13 implemented specially as
many of my learned friends pointed
out we arc handing over powers irom
Parhament to State Governments and
State Governmentg to district autho-
rities Government Ao take note of
this word of caution, it 1= a well-
intentioned werning, and we do take
note of the various other suggestions
also given by the hon Members

About the different provisions of
thig legislation, some genuine doubts
have heep exp.cssed by some hon
friends 1 will start with Mr Nak,
who spoke towards the end of the de-
hate He hrs expressed his own fears
as to how 1t affect, the farmer, he
was: talking about ‘the whole or part
of it’ I may bring 1t to his notice
that this 1s anly an enabling provi-
gion In the case of a rice mill, say,
in Punjab the extent of levy 18 as
high ag 80 per cent, but in the case of
small cultivators—I am sure the hon
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Mamber is sware of this—they are
normally exempteg from thy levy
That 8 why, we use the term ‘graded
system of levy' because, after a par-
twcular ceibmg, graded levy opersies
All the same, we do take note of what
wag mentioned by Mr Nalk As I
have said, this is only an enabling
clause—‘where the whole or part .’
Being an enabling clause—and we
take note of all the fears and appre-
hensions expressed by um—it will be
implemented and executed as per the
provisions of the other clauses OQur
intention is not to haress the farmers,
especially the smallest amongst them,
1t 15 our intention that the levy 1s
taken from the big farmer Even in
mplementation, T can assure the
House, we will be conmderate when
we tackle matters connected with poor
farmerg who may not be aware of
every legislation anj all other rules
and repulations

As has been pninted out, we do
want to handle the trade and mdus-
try when they show signs of going in
the wrong way We take pride—and
even the woist ciitics concede this—
that 1n this country we have been able
to contain the inflation and bring
down prices and stabilige them at a
reasonable level In October, 1974
when we were having an inflationary
rate of nearly 30 per cent and the
whole sale price index was nearly 332,
we had certain very r1igig enforce-
ment measures taken by the Home
Mimistry and the Finance Ministry,
and some positive measures were
taken for streamliming the public dis-
tribution system On 26th June,
Emergency was declared, and on that
day the wholesale price index was
312 During the past one year, we
have been able to bring down the
prices to a reasonable level In this
House, on more thay two or three
occasions, I have expressed the view
that 1t 15 not the ntention of the
Government, especially when we
deal with agricultural commodities, to
bring about a crash in prices Ido
not want to tell the House every day
that yesterday the price was 20, to-
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day it is 19 and tomorrow it will be
18 and all that, That is not our in-
tention. Our intention is not to bring
down the prices every day; we do not
want to bring about a crash in pri-
ces. Our intention is to bring down
prices to a reasonable level and see
that prices are stabilised at that level.
The basic purpose is to see that the
consumer gets at a reasonable price
and the farmer gety; a remunerative
and encouraging price; it should be
remunerative so that he may go in
for the next cultivation, Otherwise,
we may be happy with low prices this
year, but the farmers wil] not have
the incentive for producing more, and
next year we may have to pay
ftrit...... (Interruptions)

AN HON. MEMBER: Only the con-
sumers are being looted.

SHRI A. C. GEORGE: I thought the
hon. Members would appreciate our
basic intentiong which I was mention-
ing.

SHRI SAMAR MUKHERJEE (How-
rah); Intentions are good.

SHRI A. C. GEORGE: That is ure-
cisely why I said that we take note
of the caution given by the members
in respect of implementation. I was
explaining the intention and I was
accepting the warning given by the
Members that implementation is the
most important thing.

Up to March ang April we were able
to bring down the prices rather steadi-
ly and bring 1t down to a particular
leve] when the wholesale price index
which was 332 in September 1974, 312
on the eve of the Emergency, was
brought down to 283 which was the
price level existing exactly 24 months
prior to that. This 1s a unique record.
But there was some feeling that in
some itemg the farmer was not getting
& remunerative price. I might bring it
to the notice of this august House that
at that time there was a criticism and
a hue ang cry was raised that in some
of the farming and producing areas
Tike Gujarat, Tamil Nadu and even
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Maharashtra in one fitem, that is
groundnut, since the prices came
down to a level of Rs. 3.75
per kg. for the groundout oil,
the groundnut price was not re-
munerative, that we must give a sup-
port price, we must export, we must
take remedial measures and that we
must remove the glut. Well-inten-
tioned suggestiong, Then certain reme-
dial measures had to be taken., Even
to-day in the basic items of wheat, rice
and other foodgrains, I am sure hon.
Members will agree with me that it is
almost on a plateau, rather steady and
stable. There may be a small fluctua-
tion this side and that side, but, by
and large, the reports from all over the
country are that at least in foodgrains
the prices are rather stable. Mr Naik
was pointing out that we have a super
burper crop. We have a comfortable
situation and if there is any particular
pocket of scarcity or difficult area, it
it 1s brought to the notice of the go-
vernment. I am sure—some members
are saying that there may be a few
pockets or areas where thers may be
some difficulties—we are in a very
comfortable position and we need not
be apolegetic and we need not take
any alibj. If there is any pocket of
scarcity, the government js in a posi-
tion to remedy the situation....

DR. RANEN SEN (Barasat): Why
then the prires are rising when there
is no scarcity?

SHRI A. C GEORGE: I yvu could
specifically point out one item--I am
not saying that in this vast country
everywhere it is a paradise, there may
be, due to transportation difficulties
or flood situation or some other bottle.
necks some areas where there may be
difficulties. But if it is brought to the
notice of the government, we have a
very comfortable stock oosition and
naturally we ran take remedial
measures.

During the past twom months, there
was some difficulty felt about euible
oils, As I explained in the House
yesterday and on quite a few ccca-
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sions, we are taking some measures
to see that for the next two weeks
-when we expect the new crop to come
4n, the supply position is kept at an
even level and even ad hoc measures
are taken to sce that till the new
crop arnves, till the 15th September or
so, we are quite alert and alive to this
problem.

There wag a point expressed by my
friend, Mr. Goswami, that in this
amendment, the provision regarding
-original and copying the documents
will cause hardship. Sir, there are
Quite a few instances when our trade—
some of these people when they are
caught, are very clever—were tamper.
ing with the records, In a meeting of
the different States, the Civil Supply
Commussioners, Food Departmen* offi-
cials and the Ministers were very
emphotic and there was a unan.mous
request from all the States that some
changes were necessary and that there
were quite a few cases when even
guilty people went scotfree. So, in this
context and because, according to the
Indian Evidence Act, the original has
to be given the weightiage, and only n
that context we have made a provision
that the original may be retained by
the prosecution and copies be given.
1 had said that there might be some
difficulties but in the matter of im-
plementation we will see that this type
of hardship does not occur and the
cases are disposed of as quickly as
possible If the person is innocent, we
will see to it that hig case 1s proved
but, till that time, since various ins-
tances are there where the originals
were tampered with, we may be con-
strained to retain the originals. But,
as I said, in the implementation, not
only this point but every other point
mentioned by the hon. Members have
been taken note of and we will see
that the hardship is minimised to peo-
ple who are genuinely by some chance
innocent,

16.89 brs.

[{SHrt P. PARTHASARATHY
Chair}
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Just because the monsoon happens t0
to be delayed or a bit late, some of
the traders were just waiting on the
wings to get hold of the earliest op-
portunity when they could exploit
the situation. If there is slight delay
in the monsoon, they think, this is the
best time to do hoarding and cause
artificial scarcity. On this occasion,
when we are passing an important
legislation, I request trade and indus-
try to reconcile themselves to the
spirit of democracy instead of trying
to indulge in guerilla warfare or
skirmishes thinking that opportunities
will come when they can exploit the
situation.

]

17.00 brs.

Certain points were made sbout
prices of articles going up. I am not
trying to impress this Hous2 with
statistics. But what I say 1s that let
us not be panciky. I will give figures
of the latest wholesale price index.
The latest figure of 14th August is
309. At this time last year this was
3111. While saving this 1 @am not
saying that we could in any way be
complacent, but what I say is that this
phenomenon should not make us
panicky at all. Also the fact that
prices have been brought out and we
have brought down inflation should
not also make us complacent. So,
in our approach towards these essen-
tial commodities we are trying to be
more vigilant, more alert and more
stringent, in dealing with trade and
industry throughout.

This brings us to a certain line of
thinking, namely, the consume: pro-
tection movement. The consumer
protection movement has to be more
elaborate, more comprehensive and
more effective. Even this legislatiom
ig only a part of this consumer pro-
tection movement. When we see this
in the international context even this
Consumer Protection Movement it-
selt is a movement of fairly recent
origin. It is a comparatively new
phenomenon. Even in western coun-
tries this movement is only recently
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developing. Sometime back I had an
-opportunity to visit some of the
countrieg where consumer protectior
mavement was gaining strengthen and
momentum, In Sweden they have got
consumer ombudsman where there is
constant vigil over the quality, gqan-
tity and price charged to the consu-
mers.

SHRI C. K. CHANDRAPPAN (Tel-
licherry): Here in Delhi we had a
big consumer protection movement
which resuiteq in the formation of a
Coffee House in Connaugt place. Now
this has been smashed and nodbody
has cared to afford an alternative site
for them. Is this the way of pro-
tecting consumer movement, I don’t
know.

SHRI A. C. GEORGE: Smashing of
a building which perhaps was in an
unauthoriseq area cannot be pointed
out as an anti-consumer measure. I
also share the feeling for coffee just
as Mr. Chandrappan and all facilities
to be provided in this regard will only
be appreciated by me and encouraged
by me. In Denmark, the consumer
ombudsman during the last three or
four years has made a real impact.

In UK. it ig very interesting to note
that for any item, if a manufacturer
wants to increase the price even by
the slightest level], he has to take the
permission from the Prices Commus-
sion. In the USA., the Consumer
Productivity Council and the Federal
Trade Commission are making effec-
tive efforts in the matter of consumer
protection.

You are aware of the movement of
the consumer awareness that has
happened in this country. I shall
spend two or three minutes on the
movement to tell you how the move-
ment could be built up in a country.
That ecan only be done by the Con-
sumer awareness. In March and
April, the prices came down to a
comparatively low level. There were
nearly 2.5 lakhs public distribution
centres that were mentioned which,
1 concede, are not enough in 2 normal

situation. We are havnig a very very
disappointing experience with our
villagers who have stopped patronis-
ing the public distribution outlet—
may be 2.5 lakhs public distribution
centres are not adequate or may be,
these 2.5 lakhs public distribution
points were not properly patronised
by the consumers.

This is understandable because in
our village the system of trading is
by our retailers who are also in a
way small bankers giving credit and
getting the payment at the end of a
week and all that. The public distri-
bution system can grow to a level of
normalcy and be sustained and be
an effective service to the country
only if there is consumer awareness
to see that thig js patronised also. It
is a Tofig process. 1 was only men-
fioning that any consumer movement
can only come from the consumer
awareness and the consumer resis-
tance. In a country like ours, this
is a congenial atmosphere where
different measures can reallv be
effective, where we cannot quarrel
with the instruments and the mea-
sures that are available.

This is the time which is best guited
to biuld up the public distribution
system as well as the consumer
movement. We are thinking of, as
some hon. Members pointed out here,
bringing 1n a comprehensive legisla-
tion to take care of the various con-
sumer protection measures. Regard-
ing adulteration, there were s0 many
complaints. Also there were so many
complaints regarding underweigh-
ment, undermeasurement and cheat-
ing in weights. Also there were lots
of complaints during the past one
year. By the Packaging Commodities
Regulation Order, to some extent, it
has been checked. But, I do not
think that it is completely satisfac-
tory. About the cheating in publicity
and claiming a lot of exaggerated
claims or trying to cheat or decive
the consumers by wrong advertise-
ments and wrong publicity campaign,
I would say that these are all diffe-
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rent defects in our trading systems.
About the distribution costs, we are
absolutely clear in our munds. (In-
terruptions). In order to bring down
the prices at the consumers level,
the cost of manufacture, we do find
wn interesting phenomenon where
even after fhis passes on from the
hands of the manufacturer, there are
various tiers of distribution, the dis-
fribution agents, about which Mr.
Mayathevan was saying—the existent,
non-existent and 1maginary and yet-
to-be-born sole selling sgents—which
do not serve any social purpose
There may perhaps be some arrange-
ment between them and their brother-
in-law. That 1s why I say that sole
selling agents do not serve any social
purpose. They will serve only the
wholesalers, the retailers and so on
ang so forth but the time it passes
from the different existent and non-
existent, different requured and not
required tiers of distribution and, ul-
timately. when 1t comes into the
hands of the consumers, the prices
may not have any relevance at all as
to what gain has gone to the manu-
facturer—the company. We have also
identifieg a few items of essential
commodities and we shall watch their
distribution right from the manufac-
turing level tg the consumer level to
take care of the prices Our jnten-
tion 35 to closely examine how far the
existing sole selling agencieg serve
the purpose relevant to the social
situation

As regards the socalled commission
ugents, the retailers, in a big country
like ours, from the manufacturing
pointg there iz a long haulage run.rng
to 1500 to 2000 to mles or so, I do
concede that certain tiers 5f distribu-
tion points may be needed. But, it it
does not serve any purpose at all
other than passing of a certain com-
mission back to the consumer or for
sharing it by a certain arrangement,
we shall closely scrutinise the distri-
bution agencies of the major essential
items and shall take up the remedia)
measures.

!
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I am thankful to the House for
giving very encouraging comments
as well ag suggestions for this opera~
tion which is of topmost and of vital
importance because in the 20-Point
Economic Programme presented by
our Prime Minjster before the people,
the very first items is how best to see
that at leost the bare essential mini.
mum consumption items by the
masses are given at a reasonable price
and they gre assured of their required
quantity.

Ag the topmost item of topmost
priority for the common man, I hope
the spirit behind this legislation which
18 only a humbhle attempt, wiil be ap-
preciated and hon members wi'l co- >
operate and help 1n building up a
movement which will
serve the country

DR. RANEN SEN: He was speak-
ing about delayed monsoon and
scarcity pockets Is it pot a fact
that wrices started nising i March
when there was no guestion of mon-
soon and no question of scarcity?
There was abundance in the country
then

SHRI A. C. GEORGE: The position

is very clear. The prices of the items &

which we are speaking of started
going up only in May.

DR. RANEN SEN: No, no.

SHRI A. C GEORGE: I cannot
agree to it. The figures are wvery
teling The lowest figure of the
wholesale price index was during the
last week of March and the first week
of April. It stood there till 15 April.
Subsequently slowly certain items
went up Even when it was Rgoing
up, in regarq to one item which has
been long debated, groundnut, the
priceg started going up only towards
the end of May, because 1 distinctly
remember & telegram from Gujarat
saying that we may have to offer sup-
port price. This was in the first week
of May.

ultimately
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SHRI DINESH CHANDRA GO-
SWAMI: In the case of seizure, you
have given the entire power to the
Collector whereag in the case of con-
fiscation, there is a right of appeal to
& judicial authority. The former may
lead in many cases to corruption.
Would you have fresh thinking on
having an appellate authority or some
other body to scrutinise the Collec-
tor’s order and see that it 1s proper?

Then as regards documents, evidenc.
is based always on the original. You
can always ask the other party to
produce the original in a court of Jaw
ang the court will draw an adverst
inference against the party if the
original is not produced.

SHRI A. C. GEORGE: I do appre-
ciate the spirit of the hon. Member's
suggestion. Seizure is only the first
stage of the confiscation proceeding.
All cases of seizure may not end in
confiscation. The Collector may de-
cide that the seizure was not valid
or necessary or there was no infringe-
ment of the Act when the proceedings
started. Though I find it difficult to
accept the changes suggested by the
hon. member, I can assure the House
that proper care will be tuken to see
that the powers that are handed over
through the State to the district
authorities are exercised carefully.
Even in the matter of enlarging the
definition of ‘Collector’ it is not below
the rank of Sub-Divisional Officer.
‘But extreme care will be taken to sec
that these powers are not misused.

SHRI M. C. DAGA: From Delhi,
you will administer the Sub-Divi-
sional Officer in a district!

MR. CHAIRMAN: Please :ooperate
“The question is:

“Thet the Bill further to amend
the Essential Commodities Act,
1955, as passeq by Rajya Sabha, be
4aken into consideration™.

The wmotion was adopted.

266

MR. CHAIRMAN: We shall now
take up clause by clause considera-
tion. The question is:

“That clause 2 stand part of the
Bill”.

The motion was adopted.
Clause 2 was added to the Bill.
Clause 3— (Amendment of Section %)

MR. CHAIRMAN: We shall now
take up clause 3. There are two
amendments by Shri Bhogendra Jha
and one by Shri B. V. Naijk.

SHRI B. V. NAIK (Kanara): Sir, T
am moving my amendment No. I
which rcads as follows. 1 beg to
move:

Page 2, line 8,—

for “person or clasg of persons”

substitute “public persons or class
of public persons”. (1)

Sir, the relevant portion in clause 8
reads as follows:

“in the case of any such commo-
dity which is likely to be produced
or received by him, to sell the
whole or a specified part of such
commodity when produced or
received by him, to the Central
Government or a State Government
or to an officer or agent of such
Government or tn w Corporation
owneg or controlleq by such Gov-
ernment or to such other person
or class of persons ...”

I request the hon Minister to accept
my amendment which  will  make it
read “such other public person or
class of public persons”. 1 have not
understood what “the class of per-
sons” in this clause means. When 1
say a ‘public person’, I mean this. We
have a large number of people who
have grown up, individual private
enterprises, who have grown up in
this country on the fringe of our
public sector, on the fringe of the
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public works department and forest
department, public sector enterprise
in the food trade. In the case of a
corporation they have their accounts
and records and they are accountable
ult:mately to the corporation, accoun-
tant general and controller general.
In the case of a firm, private limited
or some other concern, it is also
auditable anq accountable to some-
body at least. But in the case of a
private being, I am dealing with food
and such other essential commodities
handed over to me, The collector
takes about 100 tonnes and hands
it over to Mr. X. What does he do
with that commodity? What is the
measure of the control of your de-
partment?

What is the
accountability?
my point?

MR. CHAIRMAN: You have made
your point. Than you,

private person’s
Have I registered

SHRI BHOGENDRA JHA:
to move:

I beg

Page 2, line 42,—
after “edible oils,” ingert—

“drugs, raw cotton, cotton or
wollen textiles, sugar” (2)

Page 8:""
omit line 1 (3)

SHRI A. C. GEORGE This deals
with food items. Please read 3(A).

SHRI BHOGENDRA JHA: 1 lave
my reservations about what you say.
Here 1t 1s with reterence to the
person whose goods are seized. One
thing 1s that controlled price shall be
taken into consideration. The other
thing 1s the reasonable price to the
consumers. You have said here
‘general crop prospects’. The crop
prospects vary from week to week;
it may be very good today but be-
cause of untimely zains or drought, it
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may be different, say after a week
hence. It will be impossible. You
cannot get hold of any officer ana
none will be accountable. So, this
should be deleted. It will defeat the
whole purpose of the Bill

SHRI A. C. GEORGE: I am sorry

I cannot accept any of these amend-
ments.

MR. CHAIRMAN: I will now put
amendments Nos. 1, 2 and 3 to the
vote of the House.

Amendments Nos. 1 to 3 were put and
negatived.

MR. CHAIRMAN: The question 1s.

“That clause 3 stand part of thn‘
Bill.”

The motion was adopted.
Clause 3 was added to the Bill.
Clauses 4 to 9, clause 1, the Enceting

Formula and the Title were added to
the Bill.

SHRI A. C. GEORGE:
move:

1 beg to

“That the Bill be passed.”
MR CHAIRMAN: Motion moved: .
“That the Bill be passed.”

SHRI BHOGENDRA JHA: Sir, the
minister has talked about the public
distribution system. But here we have
got the whole power complex of the
wholesalers. Even during emergency,
they have been given huge amounts
by the public financial institutions
to corner gtocks and create artificial
scaraty 1 am quoting the minister
himself who had narrated at Bombay
that hoarding and blackmarketing
have caused the rise in prices. When
the wholesale traders are given money
by the State, how can they allow the
small cooperatives to function. This
government does not give money to
the Cotton Corporation of India to
purchase raw jute from the produ-
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cers, Here you cannot blame nature
ar weather, The minister himself
said that there js a bumper crop in
ground nuts, other ¢il seeds ang food-
grains. The government should pick
up courage ang nationalise the whole-
sale trade in essential commodities,
particularly in foodgrains. People are
mot able to understang the position
where the producers get for below
the procurement price. I had been to
several places and the people are
saying, “Please see that we get the
procurement price.” Wheat is selling
at Rs. 90 or 85 per quintal in Har-
yana, Punjab ang Rajasthan, but here
the prices have risen. I have got the
latest flgures supplied to me on 24th
August. In Bihar, the wholesale price
of paddy on 7th August was Rs. 115
per quintal whereag the procurement
price was Rs. 74. In Maharashtra,
wheat was selling at Rs, 125 to 135
per quintal on 14th August. In U.P.
it was Rs. 127. In Western UP, the
people were crying that ‘hey should
be given at lemst the procurement
price of Rs 105. The worst case 15 in
respect of cotton. In Andhra Pradesh
the price was Rs. 365 and the latest
price on 13th August was Rs. 472, a
‘e of Rs. 107 per candy.

The other day the Minister was
disputing my statements. I am pur-
chasing from the public distribution
system With your permission, 1
would like to lay on the Table a copy
of the cash memo which shows that
four kilos of mustard o1l costs
Rs. 34.65 at the Super Bazar. It is
difficult for us to understand thus.
There is abundance of production and
still this is the position. Their
strategy 1s larger 1mport of edible
oils and limitation on consumption,
larger import of cotton ang larger
release of sugar.

Is not there a total failure of the
Government? Someone should be held
accountable for this. Someone must
have to pay for this, There should
be a national pollcy. Now both the
peasants and the consumers are looted.
The present policy of the Government
is harming the consumers, the pro.
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ducers and also the nation. There.
fore, even now the Government should
pick up courage to nationalise sugar,
textile and jute industry and also the
wholesale trade in foodgrains and
other essential commodities.

I welcome this Bill, because it will
strengthen the hands of the officers
in dealing with certain essential
commodities. But this is not the ret.
remedy. More effective steps should
be taken.
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SHRI P G MAVALANKAR (Ah~
medabad): Mr. Chairman, Sir, I shall
be very brief 1 have heard a few
speeches 1n this debate, and I want to
add a few significant points.

The whole difficulty 1s that Govern-
ment think that merely by legisla-
tion they can control or solve the
problem If mere legislation were to
bring about solutions, I am sure the
hon. Minister and his colleagues
would have brought many more Bills
of this nature.

MR. CHAIRMAN: If there is no
legislation, you will say they have no
powers.

SHRI P, G. MAVALANKAR: I amr
thinking of legislation which cannot
be implemented honestly and fully.
Moreover, my emphasis is on the
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word “mere”, We must consider whe-
ther and where and when mere legis-
lation is sufficient.

AN HON. MEMBER: What clse?

SHRI P. G. MAVALANKAR: There
must be a will to implement what-
ever you have already legislated. I
can understand the amendment if it
means plugging of certain loopholes,
if it means improvements in the right
direction, but it will not help if you
merely increase the powers of the
bureaucracy, as this particular legis-
lation seeks to do, as we have seen
in the last 14 months. In fact, today,
26th August, it is exactly 14 months
since the Government of lndia de-
clared an emergency in this country.
By this, they are not only extending
the powers of the executive, but what
is more important and much worse,
they are increasing the powers of
bureaucracy at all levels. There is
no appeal; there is no justice any-
where. In thig atmosphere, are they
going to get the consumers' interests
protected merely by adding to the
powers of bureaucracy and the ad-
ministration? That is the point which,
1 think, the Minister will have to
answer, if not to us, at least to his
conscience. I am sure, he has one.
‘That is one aspect of the matter.

The other thing is about the price
rise. No matter what Government
claim or say. the propaganda js one
thing but the truth is another. Liking
a thing to happen is one thing but the
reality is another. The realily is that
price rise in our country, in most of
the things, has not been going down
but in some cases, the price rise has
been showing an upward tendency.
Not only that. Accompanied with
that, there are also inadequacies of
supplies. I am coming from Gujarat.
I know how people are suffering for
want of oil. Oil has suddenly dis-
appeared. You will be gurprised that
only two months back, we were told
that the groundnut crop in Gujarat
was fantastic, phenomenal and un-
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precedented and, within two months,
with Id, Puja ang Diwali, all these
festivals coming very near, we are
told that ofl has suddenly gone some-
where else. I do not know where it
has gone. The whole point is this.
Where is you system? Where i, the
implementation of your system?

My next point js about the public
distribution system. After all, it is.
meant main.y for the weaker scctions
of the communily. Only yesterday, I
attended a mecting in Ahmedabad in
the Col:ector’s office, the monihly meet-
ing of the MPs and the MLAs frcm
the District, and I said, the same tmng
there that not envugh is being done to
care for the economically weaker
sections of the community. When it
comes to talking in terms of propa-
ganda on radio or television, the Gov-
ernment goes out massively in tcrms
of justice for the weaker sections of
the community but, when jt comes to
the implementation part of it, not even
an ounce of that is done, I agree with
my hon, friend, Shri Sambhali, that we
must awaken our people {¢ the need
for doing something for the weaker
sections of the community. The
propaganda is necessary. But if you
only go on doing propaganda, not im-
Plementing what you say, then you
are creating a very bad situation-
which will recoil not only on you but
on ourselves, on Parliument, on Gov-

ernment, on the entire country and
everywhere.

That is why I am reguesting the
Government, if they really want the
interests of weaker sections of the
community to be looked after, they
should see that the wcaker sections of
the community are not cheated, on
one hand, by the merchanis and, on
the other hand, by artificial gcarcity
of goods, essential commodities sudaen.
ly vanishing somewhere. You must
also control the practice of profiteers
ing. Al this will have to be done by
a careful, systematic and planned ap-
proach by the Government. There.
fore, in veiw of these approaching
festivals, something has to be done.
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{Shr1 P G Mavalankar]

But 1t is not only a question of festivals
Do you want eve~v day of 365 days a
fes ival day Only then vou vjil give
us some relief” Then we must pray
for everyone of the 365 days to te a
festival day But that will be reduc-
my the whole thing to absurdity

The Government will have 1o be
caretul 1n seeing that essential (om
modities do not go out of stk and
cirvulation or out of surrly i{hat
weaker sections of the comn unity e¢re
properly helped that the price rive s
controlied and that in <pile »f Frmer
gency and LCmergencv or ny Emer.
gency the bureaucracy mng the dmi
nistration do not get un upper had over
the consumers and thit they do not
act 1in a way which 1s both arbitrary
and hmitless

The<e are my pomnts 1 im ncl real
1y oprosing the Bill in substante  But
1 am mentioning these points to say
that unless you Jook after all these
things it will be only adding to more
difficulties rather than solving some
of the difficulties

THE MINISTER OF SIATE IN 1THE
MINISTRY OF CIVIL SUPPI ILS AND
COOPERATION (SHR! A C GFORGE)
Mr Chairman Sir even at the third
reading of the Bill 1 am glaa that dis
uinguished Members came forward
with not only 1mporiant .ugdestions
but excellent spint of coodpeiation As
Shri1 Sambhali pointed out this 1s one
point of discussion which 1t ust go be
yond narrcw barriers nl the mnarty
politicg because what we re discusa
sing ¢r what we are try.ng to do is to
facilitate distribution of essential
1items of mass consumption even to the
poorest man at least to the ea‘ent of
the barest limit at the most 1eascnable
price So if this 1s the approach to
the whoite problem there cannot be
any division based on party politics
That is precisely why I say that I take
note of all the suggestions in the hest
spant
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1 would refer to Mr Mavalankar’s
point regarding festival season If vou
analyse the price situation that had
obtaned during ‘the past 28 or 29 years,
you will find that almost every year,
from the end of May uplo the middle
of October the prices had started go-
ing up because this 1s norrmail 7 known
as the lean season before he arnval
of the kharif crop

SHRI BHOGENDRA JHA Does the
lean season add something to the
value of the article”

SHR] A C GEORGE This year,
lcarning from the experience of the
past years we hive bten ¢Xircemely
cautious  As I have said during the
festival season there 1s 4 tendency on
the part of the traders to cxploit the
situation  This 1s a five week season
For example we have 1n the south on
the 6th Septemher Onam festiv il then
then Ganesh Chaturthi th~n Diwali,
then Puja 1n Bengul ind then Id and
so on  What I am s1ying is that dur
ing th's five week period we have s0
many  important nationil festivals
Fvery veir during this period we see
an dattempt on the part of the traders
to Jach up the prices gespecially of
sugir edible oils foodgrains and cloth

thest are the three or four items
according to our analvsis~-and 1t 18
also (ommon knowledge--where the
trade s make best cfiorts to exploit the
situat on We are taking pre emptive
iction advdnce action

Wherever there are pockets of scar-
city we are trying to see with the help
of the State Governments that most of
the items are reached there in time,
that there are no transport bottlenecks
Especially after 16th July when the
Finance Mimster held a meeting— when
prices showed signs of gommg up—,
more than 2 240 raids have taken place,
I need not say how many arrests have
taken place The trade and indus-
try now know that Government 1s not
relaxing and i1s maintaining the spirit
of Emergency which is mainly to take
care of the interests of consumers I
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cap assure the House again when you
are offering this cooperation by way
ot unanimous support to thig Bill, that
the Government will not relax in
taking measures for consumer protec-
tion.

MR. CHAIRMAN: The gquestion is:
“That the Bill be passed.”

The motion was udopted.

—

17.44 hrs.

FACTORIES (AMENDMENT) BILL

MR. CHAIRMAN: We ncw take up
the Factories (Amendment) Bill
Mr. Raghunatha Reddy.

THE MINISTER OF LABOUR (SHRI
RAGHUNATHA REDDY): Sir, 1 beg
to move*:

‘*That the Biil further to amerd
the Factonies Act., 1948, as pussed by
Rajya Sabha, be taken into consi-
deration.”

The health and happiness of the
worxing class are the very toundations
of production, productivity and pro-
gress. These essentials are not mere-
ly confined to the narrow precincts of
ihe shop-floor but extend beyond the
walls of the workshop, into the very
life and living of the labour force. The
maijn purpose of having a Factories
Act is to regulate the management 1n
the interest of the workforce. Unless
the hands of the working class are
safe and secure from hazards of
disease ang disablement, the prucess of
manufacture can be neither perfect
nor efficient. The hands that shape the
production processes graduully shape
and direct the destinies of a nation,

The present Factories Act was pass-
ed in 1948 and came into effect from
the Ist April, 1949. The Act was last
amended in 1954. The working of the
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Act was discussed at the Annual Con-
ference of the Chief Inspectors of
Factories. The various amendments
proposed at the <Conference and the
suggestions made at the 16th Session
of the Labour Ministers’ Confercnce
for appointment of safety officers and
for enquiry into fatal accidents, etc,
have been examined by the Guvern-
ment in consultation wiath the State
Governments ang all.India organiza-
tions of workers and employers. The
Bill, which is before this august House,
incorporates amendments in respect of
which there is a fairly large measure
of agreeent amongst the virious
interests.

] now proceed {o explaia briefly the
nature and scope of some of the im-
portant amendments: —

(a) It 15 proposed to widen the
scope of the existing defmnition
of the term ‘worker’ in the
Factories Act so as to cover
certain categories of persons
employed in factories but so
far taken to be outsidle the
protective c:auses of the FacCe
tories Act. Contrast Li.bour of
all employed direcily or
through any agency wi'h or
without the knowledge of the
principal employer wilf be
covered by thie Bull before the
House.

it is proposed to insert an ‘explusna-
tion’ to clause (m) of section 2 of the
Act so as to include all the workers in
different relays in a day for the pur-
pose of bringing such factories within
coverage of the Act,

In certain exceptional circumstances,
workers may have to work near une
fenced machinery. The present provi-
sions ¢oncerning this type of work ure
proposed to be amended so as to clear-
Iy define these circumstanves and 1o
spell out the precautiong 10 be adopted
In such cases,

Experience has clearly indicated the
advantages in assigning the staff func-

*Moveqd with the recommendation of the President.



